
R OF JOINT COMMITTE NSTITUTED IN 0O.A. 

NO. 202 A. No. 57/2025-PB) IN THE MATTER OF 

MANIRAM _ SAINI_& Ors. V/S STATE OF RAJASTHAN & OTHERS 

: DE ED 12.02. PRIN 

BENCH, NEW DELHI. 

1, That an Original Application NO. 30/2025 (CZ) (0.A. No. 57/2025- 

PB) was filed before Hon’ble NGT wherein the Hon’ble Tribunal has 

passed an order dated 12.02.2025 and constituted a Joint 

Committee consisting:- 

ii One representative from the District Collector, 

Bikaner/Jhunjhunu. 

ii. One Representative from Rajasthan State Pollution 

Control Board. 

The Hon'ble Tribunal directed the aforesaid Committee to visit the 

site and submit the Factual and Action taken report within in two 

weeks, The State Pollution Control Board will be the nodal agency 

for coordination and logistic support. 

2. That in pursuance to Order dated 24.03.2025, District Collector, 

Jhunjhunu appointed SDM, Khetri, Jnunjhunu and State Pollution 
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as the grievance of the complaint mentioned in Hon'ble Tribunal’s 

order need scientific opinion of DGMS. 

6. That the complainant has informed the committee members 

regarding the cracks in houses due to heavy blasting however, as 

per Patwari Halka report & Revenue record, these houses are far 

away from the mining lease (about 175 meter) and the land title 

comes under Banjar-2. 

7. According to Tehsildar, Khetri, Modi Pahari comes under Gair 

Mumkin Pahar as per Revenue Record, and not under Charagah 

type. 

8. That District Forest Officer, Jnunjhunu has submitted that Lease 

M.L. no. 20/04, village: Modi(Gorir), Tehsil: Khetri, Jhunjhunu is 

situated 2500 meter away from nearest forest area. 

9. The In-charge Scientist, Ground Water Department, Jhunjhunu has 

submitted that there was no decline in the ground water level 

observed since last five years as per Pizometer reading. 

10.Different types of buildings viz Aganbadi, Balaji temple, Sports 

ground, Johad, Modi IIlakhar Dam, Crematorium etc. doesn’t fall 

under prescribed distance limit as per AME, Mining Department and 

Patwari Halka report gps 

— 
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activity carried out by the Project Proponent. The Committee also 

took photographs of the site inspection which are annexed along 

with Joint Inspection Report. A copy of the Joint Inspection Report 

dated 28.03.2025 along with Photographs is submitted herewith 

and marked as Annexure-3. 

. That the Project Proponent has Environment Clearance from DEIIA 

dated 16.12.2016 and reappraisal done by SEIIA, Rajasthan and EC 

was granted on dated 20.09.2024. Thereafter, Rajasthan State 

Pollution Control Board issued Consent to Operate on 20.05.2024 

for the period 17.03.2024 to 28.02.2028 in favour of M/s Ashok 

Kumar Sharma for 1.0 Hectare, Mesonary stone with capacity of 

196725 TPA. 

- That the DGMS issued permission for Heavy Earth Moving 

Machinery with deep hole blasting vide its letter dated 28.01.2025. 

Earlier vide letter dated 24.03.2025 & 25.03.2025 Directorate 

General of Mines Safety (DGMS), Ajmer(Region-2) was requested to 

be part of joint inspection on 28.03.2025 however such request was 

declined telephonically by DGMS as he is not part of Joint committee 

constituted by order of Hon'ble Tribunal. That the DGMS was again 

requested vide letter dated 28.03.2025 to inspect and submit report 
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Control Board appointed Regional Officer, Sikar. A copy of the 

orders are submitted herewith and marked as Annexure-1. 

. That, thereafter, it has been decided that a Joint Inspection should 

be held by the Joint Committee and concerned departments as 

under:- 

i. District Forest Officer, Forest Department, Jhunjhunu. 

ii. Mining Engineer, Jhunjhunu. 

iii, Ground Water Scientist in Charge, Ground Water 

Department, Jhunjhunu. 

iv. Executive Engineer(Exn.), Water Resource 

Department, Sikar. 

v. Directorate General of Mines Safety (DGMS), 

Ajmer(Region-2). 

In pursuance to aforesaid decision, a Joint Inspection was held on 

28.03.2025 vide letter dated 25.03.2025 (Annexure-2). Prior to 

aforesaid Joint Inspection proper acknowledgement/information 

had been given to the applicant Sh. Maniram Saini telephinically. It 

is further submitted that, thereafter, a Joint Inspection was held on 

28.03.2025 in presence of complainant and it was observed during 

inspection that in proposed site M.L. no.20/04, Village: Modi(Gorir), 

Tehsil: Khetri, District: Juunjhunu, there was no mining or blasting 
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11.That Assisstant Mining Engineer, Jhunjhunu has submitted his 

factual report dated 28.03.2025 along with entire detail of Mining 

lease. 

12.The Executive Engineer(Exn.), Water Resource Department, Sikar 

has mentioned in their Joint inspection Report that the Modi- 

Illakhar Dam has not been damaged by blasting operation and 

further they have opined that opinion from blasting Expert is 

needed to reach final conclusion. 

13.That another similar case was registered as 0.A. No. 46/2020 (CZ) 

wherein same complaint was made related to similar site Modi 

Pahari, which was disposed on 14.10.2020 (Annexure - 4) 

Joint inspection Report is being submitted for kind persual of 

Hon’ble Tribunal. 

on 
(Mukesh C ps Savita) 
SDN huh .) Regional Officer, 

Foret Regieral Gittver 

Shivsingh pura Housing Board SIKAR 332001
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RSPCB 

afte ers so w 18-509-13114-407-43-30/2025 

SUT: F- F.10(728RPCB)/Legal/NGT/2025 1993-1944 Rteiseescon 

fasa- i. Savraerersrdta do: ORIGIONAL APPLICATION/APPLICATION/30/2025 

ii, -areivarélvardterelf : MANIRAM SAINI & ORS. 

iil.  verfofcarct state of Rajasthan & Ors. 

iV. SIRT BT ATA: NATIONAL GREEN TRIBUNAL (NGT), Bhopal 

dlari ofeu digal, 1908 -@rsia aftr, 5 wf 1908) & one soxvir & fe 1 ud 2 siavia ven wise 
ar abt pad ga Ferates era Aged / Pen wt sik a wad aR Y waavoniievte req Ses, aiftraert at 
werlta oe a flay sides cada oa aga ee 2g Ro et nt siftenanace Raga ravararé :- 

Dun aftertaste STA: Regional Officer, Sikar 
UaATA: Regional Officer 
Ual: Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332001 

Mobile No / Email : 9799499864 / rorpcb.sikar@gmail.com 
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3/10/25, 6:41 PM UTES: Justice Department 

14, ound aftercare vero A rae of feotd ste cate afraaen a wa ure are & Paar, oes, 
Profa oF cenftre ofe arares & ora ez cenre fount at oeqa Be 

15, Cunt afrenvessue ar afte” feu & fee area Pola & aaah A om aide arial F ore 
TUN sftentacrega at Paféea array at erqurert et4 ap fea TET 

16. TUR) siRNAs dear pat at Aicler og ao arr at awerse LiTEs & Fuifea et woat 
Bl PUNT HE Ua LITES/Updation Center 41 WI BAT Uk WHAT Wf F SL GN Wee HU 

17, Sunt sfienverraae a1 ereRoaariga a ot feufa F seat yar sro Tun sitenieeae 
al Varded 4 oR wt ve a gel, carafaal, afters, araet ante aah sik Ga we arora F 
waned em are erfardl ar ar zat cunt ofterivensae at goae earn sre sit St ane 
at ege Son star fee A sia Sar yar WaT oa (L.P.c) Gt aef EPTII 

18. ae mnt sfertearaae oadaa Faz at Stier peers sera eae AT sreraers ore Oren Bot ee aT 
she otad tq gaat ear 

(Sharda Pratap Singh) 
Member Secretary 

seule: - F.10(728(RPCB)/Legal/NGT/2025 foAtae: 46-03-2025 
28 

Diaferta Pra at gerrel uct srascer prederdt Fa tifa #:- 

1. Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Sikar is appointed as OIC on behalf of RSPCB 
(respondent no. 2) with the direction to prepare the parawise factual report, contact the counsel of the State Board and get 
the drafi reply/documents prepared so that same may be filed with approval of competent authority before the Hon‘ble 
NGT(CZ) Bench, 6 |, Further, you are directed to discharge the duties of the Officer In-charge as prescribed under rule 
233 of the Rajasthan & Legal Affairs Department Manual, 1999. 
2. Shri Vaibhav Thakuria, Advocate, 203, A-7, Royal Abode, Vijaypath, Tilak Nagar, Mobile No. 7017975501 with the request 
to, act and plead before the Hon'ble NGT(CZ) Bench, Bhopal on behalf of RSPCB. You will be paid fee as per RSPCB office 
order dated 05.03.2020. ; 

Member Secretary thc 

Singh D 
Designation ‘Nh 
Data: 2025.03Ngg 
Reason: Approved 

s:Mites.law.rajasthan.gov.in/Tm_CaseOlC s/Performa/2444$28 ?casaOiCl=1112250 2/2 
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Pym exuve — 2 

Regional Office alnge 
Rajasthan State Pollution Control Board Y LiFE 

. 
Shiv Singhpura Housing Board, Nawalgarh Road, Sikar-332001 Lifestyle for Environment 

1. Ca Vers, 

aS1| 
2. BRS sferprt, 

Was fore sr 
3. af afta, 

ar Va afte fear, 
GIT! 

4. Yoo dene gar, 
Yoel fart, ser | 

5. aftremdt after, 
Wel Wares, fearn, wax | 

6. GM Ren Feeney, 
a 3c (Region-2) 
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Digitally signed 
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Reason: Approvéd 
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Amnexure- 3 
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1. 

Aynexuve - 4 

Item No. 03 (Bhopal Bench) 

RIBUNAL FORE THE NATIONAL GREEN T 

BE PRINCIPAL BENCH, NEW DELHI 

(Through Video Conferencing) 

Original Application No.45/2020(CZ) 

Ranveer Singh Maan & Ors. Applicant(s) 

Versus 

State of Rajasthan & Ors. Respondent(s) 

Date of hearing: 14.10.2020 

HON'BLE MR.JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER CORAM : 
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER 

For Applicant(s): Mr. Prashant Singh, Advocate 

For Respondent(s) Mr. Shoeb Hasan Khan, Advocate 
Mr. Rohit Sharma, Advocate 

ORDER 

The matter was taken up on 31.07.2020 and this Tribunal observed as 

follows:- 

I. The issue raised in this application is legal mining and it is alleged 
that the lease holders of mining are adopting a system of ‘deep-hole 
blasting’ and with the use of ‘heavy earth moving machinery’ at Gorir 
Masonary Stone Mine for mining activities which was situated at the 
Hill ie. the natural wall of the Modi-Ilakhar Dam and are not only 
violating the guidelines but are also causing irreparable damage to the 
Modi-Nakhar Dam, That if the illegal mining is not stopped then this will 

“  €ause a distortion in the structure af the natural boundary of the Modi- 
Nakhar Dam and during the heavy rainfall Modi-Hakhar Dam will not 
Protect the downstream area from any potential hazard and the sole 

Purpose of constructing the Modi-llakhar will be vitiated,



2. It is alleged that the Sub-Divisional Officer Khetri, District Jhunjhunu 
has also informed the matter to the District Collector, Jhunjhunu and 
inquiry was conducted. 

3. The issue involved in this application is serious in nature and involves 
environmental matter. 

4, Issue notice to the respondents, Returnable within three weeks. 

5. Service of notices, summons and pleadings etc. have not heen possible 
during the period of lockdown because this involves visits to post 
offices, courier companies or physical delivery of notices, summons and 
pleadings. We, therefore, consider it appropriate to direct that such 
services of all the above may be effected by e-mail, FAX, commonly 
used instant messaging services, such as WhatsApp, Telegram, Signal 
eic. However, if a party intends to effect service by means of said 
instant messaging services, we direct that in addition thereto, the party 
must also effect service of the same document/documents by e-mail, 
simultaneously on the same date’. 

6. The applicant is directed to provide the mobile WhatsApp no. and email 
address of all the respondents, if possible and applicants and 
respondents are directed that at the time of filing the application or 
reply, the party concerned has to provide WhatsApp no. and email ID. 
so that the summons and notices may be served immediately for 
compliance and for further disposal and proceeding of the case. 

7. Applicant is directed to provide copy of the application and relevant 
documents to the respondents within three days. 

8. Applicant is also directed to take necessary steps for service to the 
respondents by both ways and aiso on available email. 

9. Respondents are directed to submit their reply within four weeks by 

email at judicial-ngi@gov.inpreferably in the form of searchable PDF/ 

OCR Support PDF and not in the form of Image PDF. 

10. We deem it just and proper to call a report on the matter in issue n 

present application, from a Joint Committee consisting of:- 

fi) Collector Jhunjhunu 

(ii) Executive Engineer Mining, Stkar 

(iii) Madhya Pradesh Pollution Control Board 

11. The Committee is directed to visit the place and submit the action 

taken report within three weeks. The State PCB will be the nodal 

agency for coordination and logistic support. 



12, The report in the matter be filed by the Committee by e-mail 
at judicial- ov.in preferably in the form of searchable PDF/ OCR 
Support PDF and not in the form of Image PDF. 

13. Applicant is directed to supply the required documents and copy of 
the application to the members of the Committee within three days. 

14. List it on 31.08,2020.” 

In compliance thereof, the Joint Committee submitted the report which is 

as follows:- 

3. That Assistant Mining Engineer, Jhunjhunu has submitted his 
factual report dated 14.09.2020 along with entire detail of Mining 
leases. The details given by them 40 mining leases were allotted, out 
of them 11 mining leases (ML No, 484/ 06, 50/05, 21/04, 554/05, 
19/04, 252/05, 20/04, 532/06, 249/05, 91/03, 92/04) has been 
cancelled and remaining 29 mining leases are existing out of them 9 
mining leases (ML No, 193/97, 24/04, 28/04, 18/04, 311/06, 
453/04, 587/05, 37/03, 92/03) are in operation. 

4. That Executive Engineer of Water Resources Division Sikar has also 
submitted his factual report dated 06.10.2020 and mentioned that 
Modi-Ilakhar Dam has not been damaged by mining and blasting 
operation. 

S That, thereafter, it has been decided that a joint inspection should be 
held by the joint committee and concern departments as under: 
i Additional District Collector, Jnunjhunu (nominated by 

the District Collector Jhunjhunu). 
2. Executive Engineer Mining, Sikar 
3. Regional Officer, Rajasthan State Pollution Contral Board, 

Sikar. 

4. Executive Engineer Water Resources Department Sikar 
5. Ground Water Scientist, Ground Water Department, 

Jhunjhunu. 

In pursuance to aforesaid decision a joint inspection was held on 
21.09.2020. Prior to aforesaid joint inspection proper 

acknowledgement/ information has been given to the Applicant Shri 

Ranveer Singh Maan through SMS and Mobile Conversation. It ts 

further submitted that, thereafter, a joint inspection was held in 
Presence of applicant and it was observed that there are 40 Mining 

Leases sanctioned in aforesaid mining lease area in which 11 
mining leases have been cancelled by Mining Department. There was 

no mining activity or blasting observed during imspection. It was 

3



d along with joint ins ection d 21.09.2020.” pection dated 

3. The respondent no. 1 and 3 hag submitted the reply in which it ig 
submitted that the mining leases were granted in accordance with the 
procedure and guidelines issued from the MoEF é CC from time to time 

~ and there is no illegality in issue of environmental clearance or anyway 
respondents are not involved in illegal mining and it has been supported 

by the report submitted by the joint committee. In light of the report of 

joint committee there is no need to mention the details of reply. 

yr 4. In light of above report, nothing has been reported with regard to the 

illegal mining or with regard to the damage of dam. 

5, In light of above report, no further action is required on part of this 

Tribunal and there is no environmental damage. 

6. Accordingly, the original application is finally disposed as no order to 

cost. 

Sheo Kumar Singh, JM 

wv 
Dr. S.S.Garbyal, EM 

JG 
Original Application No.46/2020(CZ)



lAn™ exeUvVe= > 

File No.: RJ/24/SEAC2/MIN/R.EC/0225 

Government of India 

Ministry of Environment, Forest and Climate Change 

(Issued by the State Environment Impact Assessment 

Authority(SEIAA), RAJASTHAN) 

KKK 

Dated 20/09/2024 

Shri Ashok Kumar Sharma Shri Ramavatar Mcel Shri Vivek Singh Khichar 
Sag ASHOK SHARMA | 

R/o- 1036, Rani Sati Nagar, Ajmer | Road, District- Spur (Raj.) , JAIPUR, RAJASTHAN, , 302001 

ashok3081 s@gmail. com_ 4 

Subject: Grant of prior pelGineniss Clearance (EC) to the proposed Mining ae under the provisions of 

EIA Notificati on 2006-re ating : 

Sir/Madam, : ’ 

This is in reference to your” application. submitted to SEIAA: vide proposal number 

SLA/RJ/MIN/473730/2024 dated 30/05/2024 for grant of prior Environmental Clearance (EC) to the 

ieee under the provision « of the EY Notifi cation 2006 -and as amended thereof. 

& 

fe p: The pastel of the as are as below aa 

ry 

| (EC Identification No. >, FC24C0108RI5427305N. 
ea (i) FileNor ce a 2a * ‘RU2A/SEACUMINR.ECIO225 , 
| “(iii) Clearance Type — enn EC Under 5 Ha 

(iv) Category £4 B2 

(v) Project/Activity Included Schedule No. ” 1a) Mink ofn minerals 
‘ Proposal. For. Reappraisal of Earlier Granted EC By 

DEIAA, . Jhunjhunu, (Raj). Vide Letter No. 

FQ/DEIAA/DEAC/Project/Cat. | (a)B2(EC)/2016/1599- 
7” » 1612. date-16/12/2016 With Production Capacity : 

(vil) Name of Project 196725TPA, of Existing Masonry Stone Mining 

Project, M.L. No.20/04, Area- 1.0Ha. (Govt. Land), 

Near Village- Modi (Gorir), Tehsil- Khetri, Dist.- 
Jhunjhunu(Raj.) of Shri Ashok Sharma S/o Shri 
Suryabhanu Shastri, 

(ix) Location of Project (District, State) JIUNJEUNU, RAJASTHAN 

(x) Issuing Authority SEIAA 

(xii) Applicability of General Conditions No 
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Annexure | 

Standard EC Conditions for (Mining of minerals) 

1. Statutory Compliance 

S.No 
EC Conditions 

| 

LA 
The Environmental clearance shall be subject to orders of Hon'ble Supreme Court of India, Hon’ble 

High Courts, NGT and any other Court of Law, from time to time, and as applicable to the project 

12 
The project proponent shall obtain forest clearance under the provisions of Forest (Conservation) 

Act, 1986, in case of the diversion of forest land for non-forest purpose involved in the project. 

13 The project proponent shall obtain clearance from the National Board for Wildlife, if applicable. 

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management Plan 

and approved by the Chief Wildlife Warden. The recommendations of the approved Site-Specific 

Conservation Plan / Wildlife Management Plan shall be implemented in consultation with the State 

Forest Department. TThe implementation report. shall be furnished along with the six-monthly 

compliance report (in case of the presence of schedule-I species in the study area), 

1.5 

The project proponent shall obtain Consent to Establish 7 ‘Operate’ under the provisions of Air 

(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution) 

Act, 1974 from the concerned State pollution Control Board/ Committee. 

1.6 
The project proponent shall ‘obtain the necessary. permission from the Central Ground Water 
Authority PE Nee fear aa a 

a 

1.7 
Solid/hazardous waste generated in the mines needs to addressed in accordance to the Solid Waste 

Management Rules, 2016/Hazardous & Other Wasté Management Rules, 2016. 

18 
‘Permission of power supply to be taken from the concerned authority for meeting power demand of 

the project site, . laut tse eS 

1.9 
The maximum production or peak production at any gi ei time’tshall Me 

prescribed inthe EC. / MR gs Re 

ia. 

; ot exceed the limit as 

ay: ci Yo is 
dye ee terns Poa 

Validity of EC is as per life of the mine mentioned in EC letter or 30 years as per EIA Notification, 
2006 and its amendments therein =") 55 

2. Air Quality Mo nitoring And Mitigation Measure free aro 

5S. No EC Conditions 

2.1 

Adequate ambiem air quality monitoring stations shall be established in the core zone as well as in 
the buffer zone for monitoring of pollutants, namely particulates, SO2 and NOx. Location of the 
stations shall be decided based on the meteorological rem ingapcuntiont features and 
environmentally and ecologically sensitive receptors in consultation sli the State Pollution Control 
Hoard. Online ambient air quality monitoring station/stations may also be installed in addition to the 
regular air monitoring stations as per the requirement and/or in consultation with the SPCB 

SIA/RJ/MIN/473730/2024 
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S.No EC Conditions 

2.2 

The Ambient Air Quality monitoring in the core zone shall be carried out to ensure the Coal 

Industry Standards notified vide GSR 742 (E) dated 25th September, 2000 and as amended from 

time to time by the Central Pollution Control Board. Data on ambient air quality and heavy metals 

such as Hg, As, Ni, Cd, Cr and other monitoring data shall be regularly reported to the 

Ministry/Regional Office and to the CPCB/SPCB. 

2.3 

Transportation of coal, to the extent if permitted by road, shall be carried out by covered 
trucks/conveyors. Effective control measures such as regular water sprinkling/rain gun/ Fog cannon 

/mist sprinkling etc., shall be carried out in critical areas prone to air pollution with higher level of 

particulate matter all through the coal transport roads, loading/unloading and transfer points. 
Fugitive dust emissions from all sources shall be controlled regularly. It shall be ensured that the 

ambient air quality parameters conform to the norms prescribed by the Central/State Pollution 

Control Board. 

2.4 Major approach roads shall be black topped and properly maintained. 

PP to install solar lights along the road used for transportation of coal to avoid the accidents at night 

and also seek its maintenance. a “ 

2.6 

The transportation of coal shall be carried out as per the provisions and route proposed in the 
approved mining plan. Transportation of the coal through the existing road passing through any 

village shall be avoided. In case, it is proposed to construct a ‘bypass’ road, it should be so 
constructed that the impact of sound, dust and accidents could be appropriately mitigated. 

27 

Vehicular emissions shall be kept under control and regularly monitored. All the vehicles engaged 

in mining and allied activities shall. operate only after obtaining ‘PUC’ certificate from the 
authorized pollution testing centres. 

2.8 

Coal stock pile/crusher/feeder and breaker material transfer points shall invariably be provided with 
dust suppression system. Belt-conveyors shall be fully covered to _avoid air borne dust. Side 

cladding all along the conveyor gantry should be made to avoid air borne dust. Drills shall be wet 
operated or fitted with dust extractors. F 

Coal handling plant shall be operated with effective control measures w.r.t. varias environmental 

parameters. Environmental friendly sustainable pero n should be implemented for mitigating 
such parameters. 

2.10 
Adequate number of Fog canon (mist sprayer) shall be installed to reduce the impact of air pollution 
at dust generating sources with time bound action plan. 

2.11 
PP should Install Wind breaker/shicld arrangement along the railway siding for reducing the dust 

propagation in upwind direction. 

2.12 

Post environmental closure third party monitoring by reputed instituted in air quality, water, land & 

soil ete shall be carried out and analysed with EMP measures at regular interval. A suitable 
recommendation in this regard, shall be furnished to [IRO, MoEF&CC for compliance. The data 
used for analysis shall be obtained from continuos AQMS, site specific water regime. Also third 
party shall analyses the implementation of river diversion, meeting to the requirement of project 
report, 

SIA/RJ/MIN/473730/2024 
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3. Water Quality Monitoring And Mitigation Measures 

S.No EC Conditions 

3. 

The effluent discharge (mine waste watcr, workshop cffluent) shall be monitored in terms of the 
parameters notified under the Water Act, 1974 Coal Industry Standards vide GSR 742 ( E) dated 
25th September, 2000 and as amended from time to time by the Central Pollution Control Board. 

a2 

The monitoring data shall be uploaded on the company’s website and displayed at the project site at 
a suitable location. The circular No.J-20012/1/2006-1A.11 (M) dated 27th May, 2009 issued by 
Ministry of Environment, Forest and Climate Change shall also be referred in this regard for its 
compliance. 

Regular monitoring of ground water level and quality shall be carried out in and around the mine 
lease area by establishing a network of existing wells and constructing new piezometers during the 
mining operations, The monitoring of ground water levels shall be carried out four times a year i.c. 
pre-monsoon, monsoon, post-monsoon and winter, The ground water quality shall be monitored 
once a year, and the data thus collected shall be sent regularly to MOEFCC/RO. 

wig 

3.4 

Monitoring of water quality upstream and downstream of river including pons, lakes, tanks shall be 
carried out once in six months and record of monitoring data shall be maintained and submitted to 
the Ministry of Environment, Forest and Climate Change/Regional Office. 

3.5 
Ground water, excluding mine water, shall not be tiséd for mining operations. Rainwater harvesting 
shall be implcmented for conservation and augmentation of ground water resources. 

3.6 

The project proponent shall not alter major. water, channels around the site. Appropriate 
embankment shall be. provided along ‘the side of the river/nallah flowing near or adjacent to the 
mine. The embankment constructed along the river/nallah boundary shall be of suitable dimensions 
and critical patches shall be’strengthened by stone pitching on the river front side, stabilized with 
plantation so as to withstand the peak water pressure preventing any chance of mine inundation. 

Si 

37 

Garland drains (of suitable size, gradient and length) around the critical areas i.e, mine shaft and 
low lying areas, shall be designed keeping at Ieast-50% safety margin over and above the peak 
sudden rainfall and maximum discharge in the area adjoining the mine sites. The sump capacity 
shall also provide adequate retention period to allow proper séitling GEA EREal of the surface 

runoff vie, Cee ai yt Sill 

3.8 

The water pumped out from the mine, after siltation, shall be utilized for industrial purpose viz. watering the mine area, roads, green belt development etc. The drains shall be regularly desilted 
particularly after monsoon and maintained properly i 

39 

Industrial waste water from coal handling plant and mine water shall be properly collected and treated so as to conform to the standards prescribed under the Environment (Protection) Act, 1986 and the Rules made thereunder, and as amended from time to time. Oil and grease trap shall be installed before discharge of workshop effluent. Sewage treatment plant of adequate capacity shall 
be installed for treatment of domestic waste water, 

3.10 
Adequate groundwater recharge measures shall be taken up for augmentation of ground water, The 
Project authorities shall meet water requirement of nearby village(s) in ease the village wells go dry due to dewatering of mine. 

SIA/RJMMIN/A73730/2024 
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sisal line and Taps within 2 years _ : 

8. No EC Conditions 

The surface drainage plan including surface water conservation plan for the area of influence 

affected by the said mining operations shall be prepared, considering the presence of any 

river/rivulct/pond/lake cte., with impact of mining activitics on it, and implemented by the project 

3.11 proponent. The surface drainage plan and/or any diversion of natural water courses shall be as per 

the provisions of the approved Mining Plan/ EIA-EMP submitted to this Ministry and the same 

should be done with due approval of the concerned State/Gol Authority. The construction of 

embankment to prevent any danger against inrush of surface water into the mine should be as per 

the approved mining plan and as per the permission of DGMS. 

The project proponent shall take all precautionary measures to ensure reverian/ riparian ecosystem 

3.12 in and around the coal mine upto a distance of § km. A revarian /riparian ecosystem conservation 

, and management plan should be prepared and implemented in consultation with the irrigation / 

water resource department in the state government. 

Domestic. water shallbe providing to the residents/villages which are coming under the zone of 

3.13 influence of the project due to ground water extraction by installing a RO plant with proper supply 

No obselete: technologies for sewage treatment shall be implemented. Construction of Sewage 

3.14 Treatment Plant with latest technology should be completed within 2 years and treated water shall 

be reused for plantation. CTE and CTO of STP shall be obtained as per the norms. 

4. Noise And Vibration Monitoring And Prevention ee 

S. No : : By EC Conditions 

Adequate measures shall be taken for control of noise levels as per Noise Pollution Rules, 2016 in 

the work environment. Workers engaged in blasting and drilling operations, operation of HEMM, 

etc shall be provided with personal protective equipments (PPE) like ear plugs/muffs in conformity 
4.1 

-with the prescribed norms and guidelines in this 'regard. Adequate awareness programme for users 

to be conducted. Progress in usage of such accessories to be monitored. .: agen al 

Lowe | ‘The noise level survey shall be carried out as per the prescribed guidelines to assess noise exposure 

42 of the workmen at vulnerable.points in the mine premises, and _report in this regard shall be 

submitted to the Ministry/RO on six-monthly basis. ° 

5. Mining Plan 

S.No “eas 3 EC Conditions 

5,1 5- Star Rating is mandatory to obtaine certification as per guidelines of Mininstry of Coal 

; Mining shall be carried out under strict adherence to provisions of the Mines Act 1952 and 

i subordinate legislations made there-under as applicable. 

No change in mining method ie. UG to OC, calendar programme and scope of work shall be made 

53 without obtaining prior approval of the Ministry of Environment, Forests and Climate Change 

(MoEFCC). 
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EC Conditions 

Mining shall be carried out as per the approved mining plan (including Mine Closure Plan) abiding 
5.4 by mining laws related to coal mining and the relevant circulars issued by Directorate General 

Mines Safety (DGMS). 

5 Underground work place environmental conditions shall be rendered ergonomic and air breathable 
5 with adequate illumination in conformance with DGMS standards. 

No mining shall be carried out in forest land without obtaining Forestry Clearance as per Forest 
5.6 (Conservation) Act, 1980 and also adhering to The Scheduled Tribes and Other Traditional Forest 

Dwellers (Recognition of Forest Rights) Act, 2006 read with provisions of Indian Forest Act, 1927. 

57 Efforts should be made to reduce energy and fuel consumption by conservation, efficiency 
‘ improvements and use of renewable energy. 

5.8 Tranportation by Railway Siding shall be developed to avoid transportation by Road 

6. Land Recalmation 
Ag 

Pie 
ri 

S. No 4 “EC Conditions 

6.1 

Digital Survey of entire lease hold area/core zone using Satellite Remote Sensing survey shall be 
carried out at least once in three ‘years for monitoring land use pattem and report in 1:50,000 scale 
or as notified by Ministry of Environment, Forest and Climate Change(MOEFCC) from time to 
time shall be submitted to MOEFCC/Regional Office (RO). a 

6.2 

Post-mining land be rendered usable for agricultural/forestry purposes and shall be handed over to 
the respective State Government, as specified in the Guidelines for Preparation of Mine Closure 
Plan, issued by the Ministry of Coal dated 27th August, 2009 and subsequent amendments. 

6.3 

Regular monitoring of subsidence movement on the surface over and around the working areas and 
its impact on natural drainage pattern, water bodies, vegetation’ structure, roads and surroundings shall be continued till movement ceases completely. In case of observation of any high rate of 
subsidence beyond the limit prescribed, appropriate effective mitigation measures shall be taken to 
avoid loss of life and materials. Cracks should be effectively: plugged in with ballast and clay 
soil/suitable material, pe Se 

64 

Fly ash shall be used for external dump of overburden, backfilling or stowing of mine as per 
provisions contained in clause (i) and (ii) of subparagraph (8) of fly ash notification issued vide SO 2804 (E) dated 3rd November, 2009 as amended from time to time. Efforts shall be made to utilize 
gypsum generated from Flue Gas Desulfurization (FGD), if any, along with fly ash for external 
dump of overburden, backfilling of mines, Compliance report shall be submitted to Regional Office of MoE F&CC, CPCB and SPCB, 

65 A separate team for subsidence monitoring and surface mitigation measures shall be constituted and 
continuous monitoring & implementation of mitigation measures be carried out, 

64 
Thorough inspection of the mine lease area for any cracks developed at the surface due to mining 
activities below ground shall be carried out to prevent inrush of water in the mine, 
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sae examination of the personnel engaged in the project 
lars. Besides regular periodic health check-up, 

S. No EC Conditions 

6.7 . ! 
Native tree species shall be selected and planted over areas affected by subsidence. 

Th j ‘ i ne — proponent shall make necessary alternative arrangements, if grazing land is involved in 

6.8 - 7 ean in consultation with the State government to provide alternate areas for livestock grazing, 

any. In this context, the project proponent shall implement the directions of Hon'ble Supreme 

Court with regard to acquiring grazing land. 

7. Public Hearing And Human Health Issues 

S.No EC Conditions 

Adequate illumination shall be ensured in all mine locations (as per DGMS standards) and 

TA 1 
monitored. 

The project proponent shall undertake occupational health survey for initial and periodical medical 

and maintain records accordingly as pet the 

provisions of the Mines Rules, 1955 and DGMS circu 

72 20% of the personnel identified from workforce cn gaged in active mining operations shall be 

subjected to health check-up for occupational diseases and hearing impairme nt, if any, as amended 

time to time. 

re zone shall wear protective respiratory 
Personnel (including outsourced employees) working in co 

and information on safety and health 

devices and shall also be provided with adequate training 

aspects. ‘ge a" 
73 

ty norms specified by DGMS shall be provided to all workmen including 

Skill training as per safe 
tandards in mines. 

4 .the outsourcing employees to ensure high safety s 

be made to provide and maintain at suitable. points conveniently 

Effective arrangement shall 

f drinking water for all the persons employed. 

18 situated, a sufficient supply 0 

Impleme n plan on the issucs raised during the public hearing shall be 

ensured. The project proponen dertake all the tasks/measures as per the time bound action 

16 plan submitted with budgetary provisions during the public hearing. Land oustces shall be 

compensated as per the norms laid down in the R&R “policy of the company/State 

Government/Central Government
, as applicable. 

ntation of the time bound actio 

t shall un [>
 

measures provided in this Ministry’s OM No.Z- 

d 29th October, 2014, titled ‘Impact of mining activities on 

mining projects wherein habitations and villages are the part of 

1 villages are surrounded by the mine lease area’, 

The project proponent shall follow the mitigation 

11013/5712014-1A.1I (M)_ date 

a habitations-issues related to the 

mine lease areas or habitations anc 

to for in order to decide the activities to be 

d based assessment survey of the area 

tivity carried out with adequate budgetary PP to conduct nee 
detail of the ac’ 

carried under the CSR and to provide 

78 
y 

provision and time bound action plan. 

pp should conduct epidemiology study to (analysis of the distribution, patterns and determinants of 

id health and disease conditions in defined populations). 

|__—— 
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EC Conditions 
S. No 

7.10 Permanent Health care facilities of Hospital should be established within 5 km of project boundary 

. for the local people. 

7AL PP must ensure an emergency action plan during pandemic in order to provide assistance to the 

. nearby villages located within the 10 km radius buffer zone (If required) 

712 PP is asked to also identify the rural areas for installation of solar light with its maintenance within 

. the study area of 10 km radius buffer zone with time bound action plan 

7.13 PP to take measure for installation of Renewable Energy sources in nearby area falling within 10 

km radius 

8. Corporate Environment Responsibility 

S. No 
EC Conditions 

8.1 

The company shall have a well laid down environmental policy duly approve by the Board of 

Directors. The environmental policy should prescribe for standard operating ‘procedures to have 

proper checks and balances and to bring into focus any infringements/deviation/violation of the 

environmental/forest/wildlife norms/conditions. “The company shall have defined system of 

reporting infringements/deviation/violation of the environmental/forest/wildlife norms/conditions 

and/or shareholders/stake holders. r. 5 

A separate Environmental Cell both at the project and company head quarter level, with qualified 

personnel shall be set up under the control of ‘senior Executive, who will directly to the head of the 

organization. 

8.3 

Action plan for implementing EMP and environmental conditions along, with responsibility matrix 

of the company shall be prepared and shall be duly approved by competent authority. The year wise 

funds earmarked for environmental protection measures shall be kept in separate account and not to 

be diverted for any other purpose. Year wise progress of implementation of action plan shall be 

reported to the Ministry/Regional Office along with the Six Monthly Compliance Report. 

8A 
Self environmental audit shall be conducted annually. Every three years third party environmental 

audit shall be carried out.” a, VEC eee 

8.5 

PP should establish in house (at project site): environment laboratory for measurement of 

environment parameter with respect to air quality and water (surface and ground. A dedicated team 

to oversee environment management shall be setup which should comprise of Environment 

Engineers, Laboratory chemist and staff for monitoring of air, water quality parameters on routine 

basis, Any non- compliance or infringement should be reported to the concerned authority 

9, Miscellaneous 

S$. No 
EC Conditions 

91 

‘The project proponent shall make public the environmental clearance granted for their project along 

with the environmental conditions and safeguards at their cost by prominently advertising it at least 

in two focal newspapers of the District or State, of which one shall be in the vernacular language 
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S.No EC Conditions 

within seven days and in addition this shall also be displayed in the project proponent’s website 
permanently, 

9.2 
The copics of the environmental clearance shall be submitted by the project proponents to the Heads 
of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the 
Government who in turn has to display the same for 30 days from the date of receipt. 

9.3 
The project proponent shall upload the status of compliance of the stipulated environment clearance 
conditions, including results of monitored data on their website and update the same on half-yearly 
basis. 

9.4 
The project proponent shall submit six-monthly reports on the status of the compliance of the 
stipulated environmental conditions on the website of the ministry of Environment, Forest and 
Climate Change at environment clearance portal. 

The project proponent s shall submit the davincemcemtal statement for each financial year in Form-V 
to the concemed State Pollution Control Board as prescribed under the Environment (Protection) 
Rules, 1986, as s amended ed subsequently and put on the website of the company. 

The project wiahncies shall inform to the Regional Office of the MOEFCC regarding 
commencement of mining operations, 

9.7 
The project authorities must strictly adhere to the stipulations made by. the State Pollution Control 
Board and the State Government. : 

9.8 

The pion proponent shall abide by all the commitments and recommendations made in the 
ELA/EMP report, commitment made wea; Sire Hearing and also that during ee: Beton to 
the Expert Appraisal Committee.» ‘ ‘ 

No further expansion or modifications i in the plant shall be carried ott without C approval of the 
Ministry of Environment, Forests and Climate Change, (MoEF&CC)..* oe 

OF | or 
7 

Coacealing fctial data or subvissien' of of falsc/fabricated data may result’ in revocation of this 
caynumnestal clearance and attract action under. the ‘Provisions ‘of Environment (Protection) Act, 
1986. ° rte Rs Sy ee a ee 

The Ministry may ‘revoke or: suspend the clearance, ‘if implementation of any of the above 
ol conditions is not satisfactory. i 

9.12 The Ministry reserves the right to ‘stipulate additional conditions if found necessary, The Company 
. in atime bound manner shall implement these conditions. 

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions, The 9.13 project authoritics should extend full cooperation to the officer (s) of the Regional Office by 
furnishing the requisite data / information/monitoring reports. 

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & 9.14 Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the . Environment (Protection) Act, 1986, Lazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with 
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S.No EC Conditions 

their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India / 
High Courts and any other Court of Law relating to the subject matter. 

9.15 

The proponent shall abide by all the commitments and recommendations made in the ELA/EMP 
report and also that during presentation to the EAC. All the commitments made on the issues raised 
during public hearing shall also be implemented in letter and spirit. 

9.16 

Compensation of the land acquired for the project shall be settled as per the R&R Policy. Adequate 
facility of drinking water, plantation and other social amenities should be provided to established 
R&R villages. 

$47 
Persons of nearby villages shall be given training on livelihood and skill development to make them 
employable with its proper records. 

9.18 

The illumination and sound at night at project sites disturb the villages in respect of both human and 
animal population. Consequent sleeping disorders and stress may affect the health in the villages 
located close to mining operations. Habitations have a right for darkness and minimal noise levels at 
night. PPs must ensure that 'the biological clock of the. villages i is not disturbed; by orienting the 
floodlights/ masks away from the villagers and keeping the noise levels well within the prescribed 
limits for day light/night mos we r 

N/A 

Additional EC Conditions. ; 

+ = pr " a 7 

a 

‘Annexure Z 

gae’|*p 

ely 
, Details oui ete 

} Project ” 

Latitude and Sa ae ie, 4 
b. Longitude of the | 28.00206127187735,75.94488753831499 28.00305287644965,75.94600204642677 

Project site 

Nature of Land involved Area in Ha 
Land 

é Requirement (in }) Non-Forest Land (A) 0 = Ha) of the project 

or activity Forest Land (B) 
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No. Particulars Details 

Nature of Land involved Area in Ha 

Total Land (A+B) 1.0 

Date of Public 
d, ; Public consultation for the project was held on 

Consultation 

Rehabilitation 
“ and Resettlement 

"| (R&R) 
involvement - 

Project Cost. (in 

B Sl aaa 

EMP “Cost (in i. 
B lacs) “ Pals 

“ Employment...” ‘2 i 
: Details i Oe 

Classification of miner —s 
[Major/Minor] 4 
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State Level Environment Impact Assessment Authority, SEIAA, Rajasthan 

10, Bhawani Singh Lanc, Sahkar Marg, Jaipur-302001 

Email: seiaams2021@gmail.com 

No, RJ/24/SEAC2/MIN/ EC /0225/Cat.B2/ 2023-24 Jaipur, Dated: 

Shri Ashok Sharma 
S/o Shri Suryabhanu Shastri 

Sub:Re-Appraisal of EC for M.L. No. 20/2004 Area- 1. 0 Hect., Khasra- 2219 Village- 

Modi (Gorir), eal District - Thunjhuriu (Raj.) (Proposal no. “i ~ 

This has reference) to: your P diotientctr dated: 230.05. Sone Cr environmental 

clearances for the above project under BLA Notifi¢ation. 2006. The proposal. has been appraised 

as per’ prescribed procedure i ‘in the light of ‘provisions: under, the'EIA Notification 2006 on the 

basis of the mandatory documents. ‘enclosed with the application viz. the questionnaire, EIA, 

EMP and additional clarifications furnished ‘in’ resporise; to” the: observation: of the State Level 

n, in i Mee n 4 held. on SB. 109 rial pee on 

-% Village” Modi ai (Gorin), Teh 
Pissic ~ hoghont (Raj. 

i 8 bad a 

3 | Unique entiation Number 

4 | Proposal No, + STAIRIMINTT SSO 2 
tae 

mg Regs Laks a 4 | Capital Investment 

5 | Mining lease details (i) Date of registration-1 2/02/1986 
(ii) Mineral- Masonry Stone 
(ili) Validity of lease-14/02/2036 

6 | Mining Plan/Scheme (submitted to (i) Mineral- Masonry Stone 
DEIAA) (ii) Mining Capacity- 196725 TPA 
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7 | Details of DEIAA’s EC (i) Issued by-DEIAA __Jhunjhunu, E 
10/DELAA//DEAC/ Project/ Cat. 
Ma)ECy2016/1599-1612 

(ii) Date of issue- 16/12/2016 

(iii) EC issued to- Shri Shashikant Sharma S/o 
Radheshyam Sharma 

; © |. (iv) Mining Capacity- 196725 TPA 

8 | Status of with Tepes to Aravali| As per Aravalli certificate, vide letter no. 

Hills te, _| ME/hunjhunw/M.L. 20/04/2284. issued by ME, 
~ _jhunjhunuon date. 12/01/2024, the mining lease doesn’t falls 

oy | in Aravalli Hills. 

a 9 | Cluster Certificate rag Aé per Cluster tertificate vide order no MEJhunjhunw/M L. 
. e Bhee 20/04/2285 issued sby ‘ME,Jhanjhunuon date 12/01/2024, 

a é ‘ns (Clair not applicable as mine was granted sanction before 

i ¥ «| 09, 09/09/2013, ah 

10 ‘Environmental Rensive hal gee As 

Any forestland in 50: aon 
anne ae Lae. Fa lip Me 

Fay NPNNTSTCTHICT 0K d 

fr ae. 10 Km. any NPN iB 
ae whose ESZ is not nif 

12 | Sianis Of ee "of 
Supreme Court judgement 

eras : eign 

"District Survey Report (DSR), prepared by ME, Jhunjhunu 
is submitted, 

13 | DSR 

14 | Fund allocated for Corporate | Rs. 1,9 lakhs 
Environmental Responsibility 
(CER)-2% of capital investment) 

lv 
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15 | Environment Management Plan Capital | *Recurring 
S.N, Paniculars Cost in Cost in 

Rs. Rs.(Per Year) 

1s onitoring of Ambient Air - 30000 
Roose Water & Soi) Quality 

2. ater sprinkling to control of 

ugitive emission during} 
ining activity, loading, 40000 
loading, transportation of 

jneral, etc: and haulage 
issions 

3.” Wire fencing around mine pit 5000 = 

4, Construction & Maintenancq 100000 20000 
® ~.s jof approach road/ haul road 2 SP sa 

~5.~-Construction “of Garland 25000 10000 
ay mids & Settling tank 

air “Managemen » “5000 5000 
? Core waste, Hazardoug, 

feta iievdiepmen 3 
i including: Plant’ cost, tree | 200000 20000 

ia guard and its maintenance bi 

Waste’ water treatment 200000 30000 

paint Wane: treatment - 100000 

S}y10~ Udget™ for 3 Re grassing in 
ie ompliance:” t¢ © Hon’bid’ 300000. i 

(ra Supreme Court” Direction. AS > 
cee ied -08.01,2020 in writ 

a “a ‘Pettion(c) No 114/2014 

tes TOTAL a ToR0K00 : ~ 255000 

a *Note: ‘There’ ib Tbe? an increment Tet s%t in recurring 
“cost every year, si the end of — 

16 | Labour Welfare. 9 : 
fame oe Particulars © Capital |*Recurning 

a Cost Cost 
rl heal ois (inRs.) |(in Rs/¥r) 

cs nelt Water Passa Safe Drinkin 200000 25000 
, n Facility ete, 

li) Periodical Medical Examinatio 1 
twice in a year " baad aed 

iii] Gr oup Insurance Po 25000 

SIA/RJIMIN/473730/2024 
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iv] Fuel forcooking 15000 

v| Medical facility for labors (Firs Seed 10000 
Aid Box) 

vi] Provision for person 25000 
protection equipment —— 

; (PPEs)likeearplug,Facemask, Hel 

i _met,shoesete._» 

“| | vii | Books and Uniforms. for children 40000 
| of labors secon 

: Wiii | Training & awareness Camps fos F 10000 

ios ig workers for safe & sustainab iy 

ee ft; eA omining..... ‘ 

“Toa, “210000 165000 
“hagtt 

3. The SEAC Rajasthart after; ah ae ofthe iaiant ‘documents wiifgattied by the 

project propon: a oi setestniening 5 furnished to it, have 
ertain stipulations. The “SEIAA recommended.” ei: et Fa 

Rajasthan aftér conbietyd the pro mendations of the SEAC, Rajasthan in 

its 5.137" Meeting held’on(05* y accord Envitonmental Clearance 
to the project as per the proyisiat iris 0: npact Assessmént Notification 2006 

and its subsequent ie Fi sul abe fos eee tric acu of the terms and conditions as 
follows: cr - B ; 

Statutory comppti 2 Fas 
1. ti LS fo * orders/, diflcsions of Hon'ble 

os ‘ble NGT and any other. Gout of 

IL. nts of 
‘. Petition’(Civ AiO 114 of 

{ India rs efo commencing 

I. e The Departricah Mines & ‘oeaidey, "Govermneif at" Rajastha (OM ;GoR) shall 
ensure that mining operation shall not be. commenced till the entire compensation 
levied, if any, for illegal ‘mining paid by the Project Proponent through Department of 
Mining & Geology i in strict compliance of Judgment of Hon'ble: Supreme Court dated 
2” August, 2017. in Writ Petition (Civil) No, 114: of 2014 i in matter of Common 
Cause versus Union‘of’ India &Ors; 

IV. In case the project falls within a distance of 10 Km from the boundary of a 
National Park/ Wildlife Sanctuary, wherein final ESZ Notification has not been 
issued so far, the EC shall come into effect only after the PP obtains clearance 

from the Standing Committee of National Board for Wildlife (SCNBWL) as per 
OM dated 08,.08,2019 of MoEF& CC, 

V. This Environmental Clearance shall become operational only after receiving formal 
SCNBWL Clearance from Ministry of Environment, Forest & Climate Change, 

\ 
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VIL. 

VIL. 

IX. 

XI. 

Xi. 

XII. 

XIV. 

AV. 

XVI, 

SIA/RJ/MIN/473730/2024 

(MoEF& CC), Government of India (Gol) subsequent to the recommendations of the 
Standing Committee of National Board for Wildlife, if applicable to the Project. 
This Environmental Clearance shall become operational only after receiving Forest 
Clearance (FC) under the provision of Forest Conservation Act, 1980, if applicable to 
the Project. 

Project Proponent (PP) shall obtain Consent to Operate after grant of EC and 
effectively implement al] the conditions stipulated therein. The mining activity shall 
not commence prior to obtaining Consent to Establish/ Consent to Operate from the 
State Pollution Control Board. 
The PP shall adhere to the provision of the Mines Act, 1952, Mines and Mineral 
(Development & Regulation), Act, 2015 and rules & regulations made there under, 
PP shall adhere to various circulars issued by Directorate General Mines Safety 
(DGMS) and Indian Bureau of Mines (IBM) from time to time. 
The Project Proponent shall obtain consents from all the concerned land owners, 
before start of mining operations, as per the provisions of MMDR Act, 1957 and 
rules made thereunder in respect of lands which are not owned by it. 
The Project Proponent shall follow the mitigation measures provided in MoEF CC’s 
Office Memorandum No.-Z-11013/57/2014-1A.11 (M), dated 29th October, 2014, 

titled “Impact of mining: activities: on Habitations-Issues related to the mining 
Projects whercin Habitations and_yillages are the part of mine lease areas or 
Habitations and villages are surrounded by the mine lease area”. 
The Project Proponent shall obtain necessary prior permission of the competent 
authorities for drawl of requisite’ ‘quantity of surface water and from CGWA for 
withdrawal of ground water for the project. ; 
A copy of EC letter will be: marked to concemed Panchayav local NGO etc. if any, 
from whom suggestion’ Penrepenatio ae been‘ received while ger the 
proposal. EERE net! ae 
State Pollution Control Botird. shall be, Feeocdaible for display of this EC letter:at its 
Regional office, District Industries Centre and Collector's office/ Tehsildar's Office 

» for 30 days. 
The Project Authorities should widely advertise about the grant of this EC letter by 
printing the same in at, least two local newspapers, one: of which’ ‘shall be. in 
vernacular language of the concemed area; The advertisement shall: be done within 7 
days of the issue of the clearance letter’ ‘mentioning: that the’ instant project has been 
accorded EC and copy of the EC letter is available with: the State Pollution Control 
Board and website:of the: ‘Department 
for compliance anid record. ! 
The Project Proponent. shal inform. f 
ownership of the mining lease. In'case there is any change)in ownership or mining 
lease is transferred then mining operation shall only be carried out-after transfer of 
EC as per provisions of the para 11 of EIA Notification, 2006 as amended from time 
to time. 
The Mining Department will ensure that while executing the mining lease, if the 
mining lease forms a cluster of total area of more than $5.0 ha, in accordance with EIA 

\ 
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bl XXII, ~The Authority reserves the right to add 

notification dated 15.01.2016 and 01.07.2016, then such mining lease will be 

executed’ registered only after public hearing has taken place for the entire cluster 

and there has been EIA/EMP study of the entire cluster. The Mining Department will 

rine ensure that revised EC is also obtained by such mining lease holder (s) in the 

cluster. 
XVII. The Mining lease holder shall, after ceasing mining operations, undertake re-grassing 

the mining area and any other arca which may have been disturbed due to the mining 

activities and restore the land to a condition which is fit for growth of fodder, flora, 

fauna etc. 
XVIII. That the grant of this E.C. is issued from the environmental angle only, and does not 

absolve the project proponent from the other statutory obligations prescribed under 

any other law or any other instrument in force. The sole and complete responsibility, 

to comply with the conditions laid down in all other laws for the time-being in force, 

rests with the project proponent- 
XIX, No further expansion or niodifications in the project shall be carried out without prior 

approval of the SEIAA/MoEF& CC as the case may be. In case of deviations or 

alterntions in the project proposal from those submitted to this Authority for 

clearance, a fresh reference shall be made to the Authority to assess the adequacy of 

conditions imposed and to include additional environmental protection measures 

required, if any. i er. 
XX, The EC is liable to be rejected/ revoked, in case it is found that the PP has 

deliberately concealed and/or’ furnished false and misleading information or data 
which is material to screening or scoping or appraisal or decision on the application 

for EC, , % Soh. : 

XXI. Officials from the Department of Environment, Government of Rajasthan, Jaipur/ 
Regional Office of MoEF& CC, Lucknow, RSPCB who would be monitoring the 

implementation of Environmental’ safeguards. should be extended full cooperation, 

facilities and documents/data.by the project proponents during their inspection. A 

complete set of all the documents submitted to SELAA should be forwarded to the 

. © CCF, Regional Office of MoEF, Lucknow, Department of Environment, Government 

- of Rajasthan, Jaipur/RSPCB....., 2. ay 

additional safeguard measures subsequently, 

if found necessary, and to take action including revoking of the environment 

clearance under the provision of the Environment {Protection) Act, 1986, to ensure 

effective implementation. of the suggested safeguard measures in a time bound and 

satisfactory manner & Gee 
XXIIL The above condition shall. be enforced among others ‘under the provisions of Water 

(Prevention and Control of Pollution) Act, 1974; the Air (Prevention and Control of 

Pollution) Act, 1981, the Environment’ (Protection) Act, 1986, the Public Liability 

(Insurance) Act, 1991 and EIA Notification, 2006, along:with their amendments and 

rules. 
XXIV; The PP shall obtain prior clearance from forestry and wildlife ‘aspects: including 

clearance from Standing Committee of National Board of Wild Life (if applicable). It 

is further categorically stated that grant of EC does not necessary imply that Forestry 

\ 
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XXVI. 

XKXVIL 

AXXIL 

AXXIIL 

XXXIV. 

and Wildlife clearance shall be granted to the project by the concerned authorities. 
Proposals for forestry and wildlife clearance will be considered by the concerned 
authorities on its merits and decision taken accordingly. The investment made in the 
project, if any based on EC so granted, in anticipation of clearance from Forestry and 
Wildlife aspects shall be entirely at the cost and risk of the PP and MOEF & 
CC/SEIAA/ SEAC/ DOE shall not be responsible in this regard in any manner. 
The SEIAA, Rajasthan may revoke or suspend the Environmental Clearance, if 
implementation of any of the above conditions is not-satisfactory. 

The PP shall submit an environmental statement for the financial year ending 31st 
March in Form-V as prescribed under the environment: (Protection) Rules, 1986, as 
amended subsequently on or before the 30" day of September every year, to the 
Rajasthan State Pollution Control Board/SEIAA and shall,also be put on the website 
of the company/ unit/ industry along with the status of compliance of environmental 
clearance conditions and shall also be-sent to the’ Lucknow. Regional, offices of 
MoEF/SEIAA/ RSPCB by’é-mail ‘aswell as hard copy duly signed by competent 
person of company., . copie a ae a ee ae eae = : This EC is granted for mining ofthe mineral with production mentioned in the above 
table subject to the. stipulation. that the. PP ‘shall abide by the annual/ permitted 
production schedule specifiéd in theymining‘plan’and that any deviation therein will 
render the PP liable for legal ‘action, in accordance ‘with Environment and Mining 
Laws. ; Et ge ie THe A es . 
The PP shall spend the Various amounts. in-the, tespective heads as mentioned in Annexure. §, f ) RUMP vy haoticg a ae 
Drills shall cither be dperdte 
system. Le elie 

it ié 

a | 

i i De 
. - aaa: f 

with' dust ex rat quipped with injecti eae a P OE Saulpp Mi toad a 
< : om € hg’ 4 * — atti hes Ee po? ere He: : BS Data on ambient air‘qualityiand stack “emissions ‘should be submitted to Rajasthan 

Th” mo iT 
State, Pollution Control Board wité®"in- six<tmonths: The monitoring/,sampling and analysis are to"be carried”out by MOEF/*NABL/ CPCB/ RSPCB/ Government approved lab: cg Re ge OS = ee 
Blasting operations, if permitted, should be carried out only during the daytime with safe blasting parameters. 8 et oy The PP shall carry out mining activities with open Cast method, The PP to undertake 
ag zeining only jApermitted specificallyss 0 hg ay the project related to Bajri’ mining’ the PP. shall follow: the ‘Sustai i Mining: Guidelines 2016" and. ‘Enforcement and Monitoring Guidelines re oul Mining, 2020" laid down by the MoEF& CC, GOI. The Bajri sand mining activity is restricted to three meters from ground level or water level whichever is less and the PP shall carry out river sand (Bajri).. mining “activity only manually or semi mechanized method as provided under the ‘Sustainable Sand Mining Management oe 2016’ and ‘Enforcement and Monitoring Guidelines for Sand Mining, 

ime inn en’ eit clearance shall lie with the National Green 
a period of ; : National Green Tribunal Act, 2010. 0” 30 days as prescribed under section ore 

a 
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2. Air quality monitoring and preservation: 

i. The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality 

Monitoring Stations with 1 (one) in upwind and 2 (two) in downwind direction based on long 

term climatological data about wind direction such that an angle of 120° is made between the 

monitoring locations to monitor critical parameters, relevant for mining operations, of air 

pollution viz. PML 0, PM2.5, NO2; CO and SO2 etc. as per the methodology mentioned in 

NAAQS Notification No. B-29016/20/90/PCV/I, dated | 8.11.2009 covering the aspects of 

transportation and use of heavy machinery in the impact zone. The ambient air quality shall 

also be. monitored at prominent places like office building, canteen etc. as per the site condition 

to ascertain the exposure characteristics at specific places. The above data shall be digitally 

displayed within 03 months in front of the main Gate of the mine site. 

ii, Effective safeguard measures for prevention of dust generation and subsequent suppression 

(like regular water sprinkling, metalléd road construction ¢tc.) shall be carried out in areas 

prone to air pollution wherein high levels of PM10 and PM2.5 are evident-such as haul road, 

loading and unloading point and transfer points. The fugitive dust emissions from all sources 

shall be regularly controlled by installation of required equipments/ machineries and preventive 

maintenance. Use of suitable water-soluble chemical dust suppressing agents may be explored 

for better effectiveness of dust control’ system. It shall be ensured that air pollution level 

conform to the standards prescribed by the MoEF& CC/ Central Pollution Control Board. 

3. Water quality monitoring andpreservation: ; 

i. In case, inimediate mining ‘scheme cnyisages intersection of ground water table, then 

Environmental Clearance shall become: operational only afler receiving formal clearance from 

CGWA. Incase, mining operation involves intersection of ground water table at a later stage, 

then PP shall ensure that prior approval)from CGWA and MoEF& CC is in place before such 

mining operations. The permission for'intersection,of ground water table shall essentially be 

based on detailed hydro-geological study of the area: «+ 

ii. Regular monitoring of the flow rate‘of the springs ‘atid perefinial nallahs flowing in and around 
Re 

the mine lease shall be carried out and records maintain. The natural water bodies and or 

“streams which are flowing in acenbunfg village, should not be disturbed. The Water Table 
should be nurtured. so as not to-go down below. the pre-mining period. In casc of any water 

scarcity in the area, the Project, Proponent has to provide, water to the villagers for their use. A 

provision for régular monitoring of water table ‘in open dug, well located in'village-should be 

incorporated to ascertain the impact of mining over ground water table. The Report on changes 

in Ground water level and quality shall be submitted on six-monthly basis to the Regional 

Office of the Ministry, CGWA and State Groundwater Department./ State Pollution Control 

iii. Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and 

quality in and around the mine lease by establishing a network of existing wells as well as new 

piezo-meter installations during the. mining operation in consultation with Central Ground 

Water Authority/ State Ground Water Department. The Report on changes in Ground water 

level and quality shall be submitted on six-monthly basis to the Regional Office of the 

Ministry, CGWA and State Groundwater Department / State Pollution Control Board. 

iv. The Project Proponent shall undertake regular monitoring of natural water course/ water 

resources/ springs and perennial nallahs existing/ flowing in and around the mine lease and 

maintain its records. The project proponent shall undertake regular monitoring of water quality 

upstream and downstream of water bodies passing within and nearby/ adjacent to the mine 

\ 
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vii. 

lease and maintain its records. Sufficient number of gullies shall be provided at appropriate 

places within the lease for management of water. PP shall carryout regular monitoring w.rt. pH 

and included the same in monitoring plan. The parameters to be monitored shall include their 

water quality vis-a-vis suitability for usage as per CPCB criteria and flow rate, It shall be 

cnsuréd that no obstruction and/ or alteration be made to water bodies during mining operations 

without justification and prior approval of MoEF& CC. The monitoring of water courses/ 

bodies existing in lease area shall be carried out four times in a year viz. pre- monsoon (April- 

May), monsoon (August), post-monsoon (November) and winter (January) and the record ‘of 

monitored data may be sent regularly to Ministry of Environment, Forest and Climate Change 

and its Regional Office, Central Ground Water Authority and Regional Director, Central 

Ground Water Board, State Pollution Control Board and Central Pollution Control Board. 

Clearly showing the trend analysis on six —monthly basis. 

Quality of polluted water generated from mining operations which include Chemical Oxygen 

Demand (COD) in mines run-off; acid mine drainage and metal contamination in runoff shall 

be monitored along with Total Dissolved Solids (TDS), Dissolved Oxygen (DO), pH and Total 

Suspended Solids (TSS). The monitored data shall be uploaded on the website of the company 
as well as displayed at the-project site in public domain, on a display board, at a suitable 
location near the main gate of the Company. The, circular No.I-20012/1/2006-1A.II (M) dated 
27.05.2009 issued by Ministry of Environment, Forest and Climate Change may also be 
referred in this regard. t mI Ay 
Project Proponent shall plan, develop and implement rainwater harvesting measures on Jong 
term basis to augment ground water resources in the area in consultation with Central Ground 
Water Board/ State Groundwater Department. A report.on amount of water-recharged needs to 
be submitted to Regional Office MoEF& CC annually.’ | 7 
Industrial waste water (workshop and waste water from the mine) should be properly collected 

and treated so as to conform to the notifiéd standards prescribed from time to time. The 
standards shall be prescribed through Consent ‘to Operate’ (CTO) issued by concerned State 

~» Pollution Control Board (SPCB). The ‘workshop effluent shall be treated after its initial passage 

viii. 

4, 

il. 

ili. 
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through Oil and grease'trap. ee eae : 

‘The water balance/water auditing shall “be ‘carried out and measure for’ reducing the 

consumption of water shall ‘be taken up and reported.to the-Regional Office of the Me 

and State Pollution Control Board. te tig Le tla 

Noise.and vibration monitoring andprevention: — “ 

The peak particle velocity at 500m distance or within the nearest ‘habi 
* 

closer shall he monitored periodically as per applicable DG: f 
The illumination and sound at«night at project sites disturbithe Villages’ ir 

humen and animal population, Consoquent sleeping discrles and Sts may affect the health 
in the villages located close 4 perationss,. Hab ati dig have Sue Gre 

minimal er aa levels at might eae ensure that'the biological clock of the villages is not 
disturbed; by orienting the flood] : g ghis/-masks away from the vill i i levels well within the prescribed limits for day inight hours, Cae The Project Proponent shall take measures for control of noise | i work environment. The workers engaged in operations of HEMM, or abalite naova ‘th ear plugs/ muffs. All personnel including laborers working in dusty areas shall be provided with protective respiratory devices along with adequate traini ‘ : 
safety and health aspects, The PP shall be held, seapanaible fa pase it har heer Re ten 
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workers/ personals/ laborers are working without personal protective equipment. 
iv. The ambient noise level should confirm to the standards prescribed under E (P) A Rules, 1986 

viz 75 dB (A) during day time and 70 dB (A) during night time. 

5. Miningplan: 
i, | The Project Proponent shall adhere to the working parameters of mining plan which was 

submitted at the time of EC appraisal wherein year-wise plan was mentioned for total 
excavation i.e. quantum of mineral, waste, over burden, inter burden and top soil etc.. No 
change in basic mining proposal like mining technology, total excavation, mineral & waste 
production, lease area and. scope of working (viz. method of mining, overburden & dump 

management , O.B & dump mining, mineral transportation mode, ultimate depth of mining 
etc.) shall not be carried out without prior approval of the Ministry of Environment, Forest and 
Climate Change/ SEIAA, which entail adverse environmental impacts, even if it is a part of 
approved mining plan modified after grant of EC or granted by State Govt. in the form to Short 
Term Permit (STP), Query license or any other name. 

ii. The Project Proponent shall get the Final Mine Closure Plan along with Financial Assurance 
approved from Indian Bureau of Mines/Department of Mining & Geology as required under 
the Provision of the MMDR.Act,’1957 and Rules/ Guidelines made there under. A copy of 
approved final mine closure plan shall ‘be ‘submitted within 2, months of the approval of the 
same from the competent authority. to the soncerned Regional Office, MoEF& CC/ SEIAA/ 
SPCB for record and verification” =, & . 

iii The land-use of the mine lease area at various esinges of mining scheme as well as at the end-of- 
life shall be governed as per the approved Mining Plan. The excavation vis-a-vis backfilling in 
the mine lease area and corresponding. afforestation to bé raised in the reclaimed area shall be 
governed as per approved mining plan. PP shall. ensure the monitoring and management of 
rehabilitated areas until the vegetation becomes self- sustaining. ‘The compliance status shall be 
submitted half-yearly to the MoEF& cc/ SEIAA/ SPCB and its concerned Regional Office. 

6. _Landreclamation: : 
+ The,Overburden (O.B.) generated Paria he mining operations shall bestacked at earmarked 
OB dump site(s) only and it should ’ not, be. ‘kept active.for a long period of time. The’ physical 
“parameters of the OB dumps like height, ‘width and angle of slope shall be governed as per the 
approved Mining Plan as per the _ guidelines/circulars issued by D.G.M-S w.r.t-safety in mining 
operations shall be strictly adhered to. maintain the stability of fvop sellDB hes The topsoil 
shall be used for land reclamation and Plantation. , “ i 

ii The réjéct/waste besrunt 

ed
 

by DGMS w-r. tesafety if 
waste dumps. “ g 

iii, The reclamation of waste lump sites ‘Salt be done. 
Mining Plan cum Progressive Mine Closure Plan. 

iv. The slope of dumps shall be vegetated in scientific manner with suitable native species to 
maintain the slope’stability, prevent erosion and surface run off. The selection of local species 
regulates local climatic parameters and help in adaptation of plant species to the microclimate. 
The gullies formed on. slopes should be adequately taken care of as it impacts the overall 
stability of dumps. The dump mass should be consolidated with the help of dozer/ compactors 
thereby ensuring proper filling/ leveling of dump mass. In critical areas, use of geo textiles/ 

\ 
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gco-membranes / clay liners / Bentonite etc. shall be‘ undertaken for stabilization of the dump. 
¥. The Project Proponent shall carry out slope stability study in case the dump height is more than 

30 meters. The slope stability report shall be submitted to concemed regional office of MoEF& 
CC/ RSPCB, 

vi. Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around 
the mine working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water 
and flow of sediments directly into the water bodies (Nallah/ River/ Pond etc.). The collected 
water should be utilized for watering the mine area, roads, green belt development, plantation 
etc. The drains/ sedimentation sumps etc. shall be de-silted regularly, particularly after 
monsoon season, and maintained properly. 

vii, Check dams of appropriate size, gradient and length shall be constructed around mine pit and 
OB dumps to prevent storm run-off and sediment flow into adjoining water bodies. A safety om 
margin of 50% shall be kept for designing of sump structures over and above peak rainfall 
(based on 50 years data) and maximum discharge in the mine and its adjoining area which shall 
also help in providing adequate. retention time period thereby allowing proper settling of Geeace 
sediments/ silt material. The sedimentation pits/ sumps shall be constructed at the comers of “Si, a 
the garland drains. ~ a 

viii. The top soil, if any, shall temporarily be stored at earmarked sife(s) within the mine lease only 
and should not be kept unutilized for long. Thi¢'physical parameters of the top soil dumps like 
height, width and angle of slope shall be governed as per the approved Mining Plan and as per 
the guidelines framed by DGMS w.r.t- safety in mining’operations shall be strictly adhered to 
maintain the stability of dumps, The topsoil shall be used for land reclamation and plantation 

7... Transportation: ra gd oe Par ae Ae ees 
i. No Transportation of the minerals. shall be allowed-in case of roads passing through villages/ 

habitations. In such cases, PP shall construct.a*bypass’ road for the purpose of transportation 
of the minerals leaving an adequate gap (say ait least’200-meters) so that the adverse impact of sound and dust along with chances of accideiits could be mitigated, All costs resulting from 

- widening and strengthening of existing public.road ‘network shall: be’ bore: by the=PP in 
consultation with nodal ‘State Govt. Department.: Transportation ‘of ‘minerals .throul 
movement»in case of existing village/-rural roads sliall be allo wedin nin 

State Govt. Department only after required strengthening such that th 
roads is increased. to handle the traffic load. The pollution due to: 
environment, will ‘be. effectively controlled and‘water. sprinkli 
Vehicular emissions shall be kept under.control and regularh 
Pollution Under Control (PUC) certificate;for all the vehicles 

portation | 
‘will also; besdone regularly. 

nitored. Pr ajéct should obtain 
‘authorized pollution testing tone 

© provided with a permanent water 
within the mine lease should be 

generation like crushing zone, material transfer points, 
provided with dust suppression arrangements, The ai 
filters, vacuum suction hoods, dry fogging System ¢tc. shall be installed at Crushers, bel a s * 7 t- conveyors and other areas prone to air pollution, The belt conveyor shouldbe fully covered to avoid generation of dust while transportation, PP shall take i generation of fugitive dust emissions, See AERO oe AC 
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8.  GreenBelt: 
i. | The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine 

lease boundary as per the guidelines of CPCB in order to arrest pollution emanating from 

mining operations within the lease. The whole Green belt shall be developed within first 5 

years starting from windward side of the active mining area. The development of greenbelt 
shall be governed as per the EC granted by the Ministry/ SEIAA irrespective of the stipulation 

made in approved mine plan. 
ii. The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area 

of mining lease, around water body, along the roadsides, in community areas etc. by planting 

the native species in consultation with the State Forest Department/ Agriculture Department/ 

Rural development department/ Tribal Welfare Department/ Gram Panchayat such that only 

those species be selected which are of use to the local people. The CPCB guidelines in this 

respect shall also be adhered. The density of the trees should be around 2500 saplings per 

Hectare. Adequate budgetary provision shall be made for protection and care of trees. 
iii. The Project Proponent shall make necessary alternative arrangements for livestock feed by 

developing grazing land with a view to compensate those areas which are coming within the 
mine lease. The development of such grazing land shall be done in consultation with the State 

Government. In this regard, Project Proponent should essentially implement the directions of 
the Hon’ble Supreme Court with regard to acquisition of grazing land. The sparse trees on 
such grazing ground, which provide .mid‘day. shelter from the scorching sun, should be 
scrupulously guarded/ protected against .felling and ‘plantation of such trees should be 

promoted. TAY of ae Fy 
iv. The Project Proponent shall undertake all precautionary measures for conservation and 

protection of endangered flora and fauna and Schedule-I species during mining operation. A 
Wildlife Conservation Plan shall be prepared for the same clearly delineating action to be taken 

for conservation of flora and fauna.:The Plan’shall be approved by Chief Wild Life Warden of 

: the State Govt. er) ‘eh “wecid PS 

vy. _-And implemented in consultation with the!State Forest and Wildlife Department. A copy of 
“Wildlife Conservation Plan:and its;implementation:status (annual) shall be submitted to the 

‘Regional Office of the Ministry/ SEIAA:* (#9 ee 
9. Public hearing and human healthissues:. ae tite teenie ona 
i. The Project Proponent shall appoint-an Occupational Health Specialist for Regular as well as 

Periodical medical examination of the workers engaged in the mining activities, as per the 

DGMS' guidelines. The records shall be maintained properly. ‘PP shall also carryout 
Occupational health, check-ups ,in respect of workers which are having ailments like nr, 
diabetes, habitual smoking,:¢tc.. The check-ups shall-be undertaken once ‘in s1x months and 
necessary remedial/ preventive measures be taken. A_slatus report on the same may be sent to 
MoEF& CC/ SEIAA/ Regional Office and DGMS on half-yearly basis. 

ii. The Project Proponent must demonstrate commitment to work towards ‘Zero Harm’ from their 
mining activities and carry out Health Risk Assessment (HRA) for identification workplace 
hazards and assess their potential risks to health and determine appropriate control measures to 

protect the health and wellbeing of workers and nearby community. The proponent shall 
maintain accurate and systematic records of the HRA. The HRA for neighborhood has to focus 
on Public Health Problems Jike Malaria, Tuberculosis, HIV, Anaemia, Diarrhoea in children 
under five, respiratory infections due to bio mass cooking. The proponent shall also create 
awareness and educate the nearby community and workers for Sanitation, Personal Hygiene, 

VV 
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iti. 

iv. 

vi. 

10. 

SIA/RJ/MIN/4737 30/2024 

Hand wasting, not 10 defecate in open, Women Health and Hygiene (Providing Sanitary 

Napkins), hazard of tobacco and alcohol usc. The Proponent shall carryout base linc HRA for 

all the category of workers and thereafter every five years. 
The Proponent shall carry out Occupational health surveillance which be a part of HRA and 

include Biological Monitoring where practical and feasible, and the tests and investigations 

relevant to the exposure (e.g. for Dust a X-Ray chest; For Noise Audiometric; for Lead 
Exposure Blood Lead, For Welders Full Ophthalmologic Assessment, for Manganese Miners a 

complete Neurological Assessment by a Certified Neurologist, and Manganese (Mn) 

Estimation in Blood; For Inorganic Chromium- Fortnightly skin inspection of hands and 
forearms by a responsible person. Except routine tests all tests would be carried out in a Lab 

accredited by NABH. Records of Health Surveillance must be kept for 30 years, including the 
results of and the records of Physical examination and tests. The record of exposure due to 
materials like Asbestos. Hard Rock Mining, Silica, Gold, Kaolin, Aluminum. Iron, Manganese, 

Chromium, Lead, Uranium need to be handed over to the Mining Department of the State in 
case the life of the mine is less. than 30 years. It would be obligatory for the State Mines 

Departments to make arrangements for the safe and s secure storage of the records including X- 

Ray. Only conventional X-Ray will be accepted for F record purposes and not the digital one). 
X-Ray must meet ILO criteria (17 x14 inches and of good quality). 
The Proponent shall maintained.a record of performance indicators for workers which includes 
(a) there should not be a significant decline in their Body Mass Index and it should stay 
between 18.5 .-24.9, (b) the Final Chest x: Ray compared with the base line X-Ray should not 
show any capacities ,(c) At the end of their leaving job there should be no Dimimution in their 
Lung Functions Forced Expiratory Volume in one second (FEV1),Forced Vital Capacity 
(FVC), and the ratio) unless they are ‘smokers which has’ to be adjusted, and the effect of age, 
(d) their hearing should not be affected As a proof an “Audiogram (first-and last need ‘to be 

presented), (€) they. should not have ‘developed, any, ‘Persistent Back Pain, Neck Pain, and the 

“movement of their Hip, Knee and other joints should; Have ommal range of movement, (f) they 
“should not have suffered loss'of a any body'part. The record ¢ of the same should be submitted to 
the’ Regional Office, MoEF&’ "CCL SEIAA™ annually ‘along with nome ofthe relief and 

compensation paid to workers havin g abdve'indications 
The: Project: Proponent shall, ensure that Personnel” ‘wotting in, 

“ote ve, respiratory. devices ‘and they should al 0 be ‘provided 

information ‘on safety arid health aspects.! "88" oe 
Project’ Proponent shall make.provision for the, lait fo 
labor camps* within/outsidé’’ (Compan owned. land) wit “ 
facilities like fuel for cooking,’ mobil i mobile § ‘STP; tate pana medical health 
care, creche for kids etc, The’ housing ‘may’ be provided i in the form of’ temporary structures 
which can be removed’ ‘after. the: completion of the; project, rélatéd ‘infrastructure, The domestic 
waste water should be treated with STP in order fo avoi d contamination of underground water. 
The activities proposed in Action plan, ptepared'for addressing the issues raised during the 
Public Hearing shaJl be completed as per the budgetary provisions mentioned in the Action 
Plan and within the stipulated time frame. The Status Report on implementation of Action Plan 
ghall be submitted to the concerned Regional Office o1 the Ministry along with District 
Administration, 

Miscellaneous: 
The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area 
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once in five years purpose of monitoring land use pattern and submit a report to concerned Regional Office of the MoEF& CC/ SEIAA/SPCR. 
li. The Project Authorities should inform to the SEIAA/Regional Office regarding date of financial closures and final approval of the project by the concemed authorities and the date of start of land development work. 
iii, The Project Proponent shall submit six monthly compliance reports on the status of the implementation of the stipulated environmental safeguards to the MOEFCC & its concemed Regional Office, Central Pollution Control Board and State Pollution Control Board. iv. A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set- up under the control of a Senior Executive. The Senior Executive shall directly report to Head of the Organization. Adequate number of qualified Environmental Scientists and Mining Engincers shall be appointed and submit a report to RO, MoEF& CC/ SEIAA/ SPCB. ¥. The MoEF& CC/ SEIAA/ SPCB shall randomly monitor compliance of the stipulated conditions. The project authorities should extend full cooperation to the MoEF& CC/ SEIAA/ SPCB officer(s) by furnishing the requisite data /‘ information / monitoring reports. vi. Project Proponent shall keep the funds earmarked for environmental protection measures in a Separate account and refrain from diverting the same for other purposes. The Year wise expenditure of such funds should be-reported: to the MoEF& CC/ SEIAA/ SPCB and its concerned Regional Office. ee et i 
Additional conditions recommended in.view of OM dated 08.08.2019 of the MoEF& CC 

bject falls’ i 1 rom th f 
applicab re the project falls within’a. distance of 10-Km fi the bound 
National Park/ Wildlife Sanctuary and outside hhotified ESZ): 

1, The mining activity should be, carried out in a manner'sd that the water regime/system of the sanctuary is not disturbed., The mining activity should not adversely affect any existing water course, water body, catchment eto.. The PP Shall While. cartying out mining activity ensure * compliance of the:provisions of Air (Preveiition and,Control of Pollution) Act 1981, Water _ (Prevention and.Control of Pollution) Act‘1974 and the Environment (Protection) Act, 1986 so " that the wildlife in the ‘area is not adversely affected,= ss RE 2. “The processes like: blasting, drilling,'excavation, transport arid haulage ‘resulting into’ noise, should be carried out in such an'manner so that such’activities do not disturb wild animals and bifds. particularly during. sunset“ to; sunrise, The, level of noise: should be kept. Within the permissibledimits. oR es 3. The mining activity should not create any obstacle in thé way of free movement of wildlife and adversely abot wld copidate kde ate, Cos. aw 4 The mineral.waste/ slurry should. be dumped only.at the designated placés only and such waste dumps should be reclaitied’ in“accordance With the’ & nditions:of the mining plan/ consent issued by the RSPCB winder the Water and'Air act. oe 
5, The PP shall cooperate" with the'toficerned DCF,, 

and conservation of wildlife in thé Sanctuary/ Park, 
6. The PP shall ensure that the transporter and labor employed by him should not damage flora and fauna in the ESZ and the Wildlife Sanctuary/ National Park. 
Speelfic Conditions applicable, In the cases of violation in terms of the Notification dated 
14,3.2017 and 8.3.2018 and OMs dated 30.5.2018, 4.7,2018 of the MoEF&CC: 
1. The PP shall give an undertaking by way of affidavit to comply with all the Statutory 

\v 
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requirements and judgment of the Hon'ble Supreme Court dated 02.08.2017 in the matter of 
Writ Petition (Civil) No. 114 of 2014, Common Cause, V/s Union of India & others before 
grant of ToR/EC, The undertaking inter-alia include commitment of the PP not to be repeat any 
such violation in future, 
In case of violation of above undertaking/ affidavit, the ToR/EC shall be liable to be terminated 
forthwith. 
The environmental clearance will,not be operational, till such time the Project Proponent 
complies with all the statutory requirements and judgment of the Hon’ble Supreme Court 
dated 02.08.2017 in the matter of Writ Petition (Civil) No. 114 of 2014, Common Cause V/s 
Union of India & others. 
The department of Mines & Geology shall ensure that the mining operations shall not 
commence till the entire compensation levied, if any, for illegal mining, is paid, by the Project 

Proponent through the Department of Mines and Geology, in strict compliance of the judgment 
of the Hon'ble Supreme Court dated 02.08.2017. in the matter of Writ Petition pa No. 114 
of 2014, Common Cause V/s Union of: a 

ADDITIONAL CONDIT HONS a e 

1. 

30.05.2018. 
For the cases of violation of EIA hotificat i es athe ‘final outcome of on Stay order imposed 
by the Hon’ble Supreme Court in W:P(C) 2):n10., 1394/2023 titled Vanashakti | ‘ys, Union of India 
dated 02.01.2024 will be applicable. 

oe ABS ES, rt 5 

Conservation plan has to be: ‘approved by Psd DCF, sin case of any? Wild Life Santucary/ 
National Park/ Conservation Reserve!" Protected Arca falling within 10 kn radius of applied 
area. ie ay 
The Environmental iucirstce shall,b ihe. valid forthe p with ( life as laid down in the mining plan 
approved and renewed by competent authibrity, fro n time. to time, subject to a maximum of 
thirty years, which may be further, extended “by, 1 another twenty years, beyond ty years, 
subject to the condition as per MoEF& CC Notification dated 12.04.2022. 
(i) in case the mine is a part of any cluster(s), then.the presént/new EC issued by: SEIAA shall 
substitute the earlier EC issued by DEIAA and duties, responsibilities and fund allocation for 
environment management, labor welfare, ete as specifi ed below shall be implemented, and (ii) 
that the mining lease holder shall, after ceasing mining operations, and restore the land to a 
condition which is fit for growth of fodder, flora, fauna, etc., 

GENERAL CONDITIONS 

1, 

ne 

That the grant of this E.C, is issued from the environtseatal athe only, and does not 

absolve the project Proponent from the other statutory obligations prescribed under any 
other Jaw or any other instrument in force, The sale and complete responsibility, to comply 
with the conditions laid down in all other laws for the time-being in force, rests with the 
industry / unit / project Proponent. Any appeal against this environmental clearance shall 
lie with the National Green Tribunal, if preferred, within a period of 30 days as prescribed 
under section 16 of the National Green Tribunal Act, 2010, 
No further expansion or modifications in the project shall be carried out without prior 
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approval of the SEIAA/Ministry of Environment and Forests as the case may be. In case of 
deviations or alterations in the project proposal from those submitted to this Authority for 
clearance, a fresh reference shall be made to the Authority to assess the adequacy of 
conditions imposed and to add additional environmental protection measures required, if 
any, 

3. The implementation of the project vis-A-vis environmental action plans shall be monitored 
by MoEF Regional Offiée at Lucknow / RSPCB / CPCB / SEIAA, Department of 
Environment, Government of Rajasthan, Jaipur and this office, A six monthly compliance 
status report shall be submitted ‘to monitoring agencies. 

4. The EC is liable to be rejected, in case it is found that the PP has deliberately concealed 
and furnished false and misleading informationior data which is material to screening or 
Scoping or appraisal or decision on the application for EC: HA, ee 5. The project authorities shall inform the MEF Régional Office at Lucknow / RSPCB / Mee CPCB / SEIAA, Department of Environnient, Goyernment of Rajasthan, Jaipur and the 
‘date of financial closure. and final. approval: “the Projéct by.the concemed authorities and 
the date of atartof thie, project... —e? mi, oe 9 ee 6. Officials from the Department of Enyéfbnment, Goverment of Rajasthan, Jaipur/ Regional Office of MoEF, Lucknow ace, h@iavould be ‘monitoring the :implementation of Environmental safeguards § di ee Tal chipset and. documents/data 
by the project Proponents’ durin; hei: in nea omplete set of all ‘the documents submitted {9 SEIAA should be forwarded to the CCF, Regional Office of MoEF, Lucknow / SEIAA, Department of Baviroument; Gover : eat of Rajasthan Jaipur/RSPCB, 

7. The: Authority reserves.the rightito j “sical safeguard measures subsequently, if 

¥ 

er it eae oe cs ~ 2 alt - s “i H "2 ~ ‘found necessa ry, and to take action ine nding evoking of the environmentie earance under ‘ me Se oe ators, => e ci oh ae eee oy the. ection) Act, -:198 the::, Environ 
1 of the suggested safeguard measures in a time, 

mann me Gs an 7 Btn Aaa Faagre S, eos 8. The project Proponent should advertise in atleast two local Newspapers widely circulated in the region, one of which's all be in the:vernacular language informing that the project has been accorded environmental Clearance and copies of clearance letters are available with the Rajasthan State Pollution Control Board and.may also be seen on the website of the RSPCB, The advertisement, should be made within 7 days ftom the day of issue of the clearance letter and a copy of the same should be forwarded to the Regional Office of MoEF at Lucknow/Department of Ecology and Environment, Government of Rajasthan, Jaipur. 

9. The above condition shall be enforced among others under the provisions of water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability 

ya 

i. 
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10, 

11. 

12. 

13. 

14, 

Le 

16. 

17. 

(Insurance) Act, 1991 and EIA Notification, 2006, along with their amendments and rules. 

The PP shall obtain prior clearance form forestry and wild Life angle including clearance 

from standing committee of National Board of Wild Life (if applicable). It is further 

categorically stated that grant of EC does not necessary imply that Forestry and Wild Life 

clearance shall be granted to the project and that proposals for forestry and wild Life 
clearance will be considered by the respective authorities on their merits and decision 
taken. The investment made in the project, if any based on EC so granted, in anticipation of 
clearance form Forestry and Wild Life angle shall be entirely at the cost risk of the PP and 
MOEP/SEIAA shall not be responsible in this regard in any manner, 

The SEIAA, Rajasthan may revoke or suspend ‘the clearance, if implementation of any of 
the above conditions is not satisfactory. 

Main haulage road should be provided .with,permanent water sprinklers and other roads 
should be regularly wetted with:water tankets fitted ‘with sprinklers. The material transfer 
points should invariably be provided with Bag filters and or dry fogging system. In case of 
Belt- conveyors facilities the’system shiould’be fully covereditd avoid air borne dust; Use of 
effective sprinkler system.to. suppress fugitive dust on haul soads and other transport roads 

shallbeenmured. fo yi gay a 3 
Periodic monitoring of ambieit‘air qiiality shall*be'carried, out for PM10, PM2.5, SPM, 
S02 and NOx monitoring: Loeatio vofthe statiofs, (mininium 6) shall be decided based on 
the meteorological data, topo phical features i i | environmentally and ecologically 
sensitive targets and lstquadeyfobtetoring shall’ be Agiied in consultation with the 

& 

Rajasthan State pollution’ Control Board: | Sixh onthly -reports of the data so + Pe Aes EP ee rt at J sa 

collected shall be regularly submitted d.t0.¢ c RPCBICPCB ‘i including the MoEF, Regional es Sa, at 

office, Lucknow. ~.- ‘so, Netter sit irk uly afew ep aio 
Personnel working in’dusty ‘areas’ shall wear, protective: respiratory devices they’shall also 
be provided with adequate trainiig and information én safety and health aspects. 
The ambient noise level should’confirm to:the’standards prescribed under E (P) A Rules, 
1986 viz 75 dB (A) during day time and 70 dB (A) during night time. oo 
The PP shall submit an environmental statement for the financial year ending 31st March 
in Form-V as prescribed under the environment (Protection) Rules, 1986, as amended 
subsequently on or before the 30" day of September every year, to the Rajasthan State 
Pollution Control Board/SEIAA and shall also be put on the website of the company along 
with the status of compliance of environmental clearance conditions and shall also be sent 
to the Lucknow Regional offices of MoEF/SBIAA by e-mail as well os hard copy duly 
signed by competent person of company, 

The Mining Department will ensure that while exccuting the mining Lease/Lol, if the 
mining lease forms a cluster of total area of more than 5,0 ha, in accordance with EIA 
notification dated 15.01.2016 and 01.07.2016, then such mining lease will be executed / 

\ 
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18. 

13; 

registered only after public hearing has taken place for the entire cluster and there has been 
EIA/EMP study of the whole cluster. The Mining Department will further ensure that 
revised EC is also obtained by such mining lease holder (s) in the cluster. 
The Mining lease holder shall, after ceasing mining operations, undertake re-grassing the 
mining area and any other area which may have been disturbed due to his mining activities 
and restored the land to a condition; whichis fit for, growth of fodder, flora, fauna ete. 
This EC is being issued on ‘the condition that the applied area is at a distance of more than 
50 metres aren the. boundary of the closest forest area as stated by project proponent in 
Form I. Fe 

— 

a 

ers 
SEIAA, Rajasthan. 

athur) 

corr to following for information and ecessiry an ~ 
Deputy Director, Integral Re 
Change, Govt. of India; A205 

nd Institutional Area, Jaipur- 
2. Additional Chief Sect 
3. Sh. Rajeeva’ Swarup, A 

__Institutional Area, Jaipur, “5,4. ae 
4. © Dr. Suresh Chandra, rs om Roo Institutional Area, Jaipur. Mo ia om, 5. % Member Secretary, Rajasthan Sa atéPollu ition pas sito, Board sacs ith the. direction that RSPCB shall initiate: action a (Proponent Siero of OM dated sae issued by MoEF&CC, * FOET tag ea - 5. | Member Secretary, SEAC Rajasthan... =, ae | 7. Environment ‘Maniigenedt :Plan : : ‘Division, Fiat Roving’ Celt, biliteecen ee & Climate Change, Govt.'of India, Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj,’ New Delhi-1 10003, 8. Director, Department of Mine & Geology, Court Court Chorha, Udaipur, 9. ae ae aie with the’ direction to upload the copy of th; this Bavicoreet Clearance on the 

M.S » (Rajasthan) 

Signature Not:Verified 
Digitally Signerty ; Member Secreta IAA 

Date: 20/09/2024.) 
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Regional Office Sikar — 

. Rajasthan State Pollution Control Board —_ ——[— Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 Of le a oY . aoe Phone: 01572-248009 RES 

Registered 
1 File No F(Mines)/NEEMKATHANA(Khetrl) /7253(1)/2024-2025/151-152 

N Order No 2024-2025/Sikar/6591 Date: 20/05/2024 Unit Id: 133,811 

M/s Ashok Kumar Sharma 

M.L. No 20/04, Khasra No.- 2219, Near Villa 
~ Neem Ka Thana, GorirModi 
Tehsil: Khetri District : Neemkathana 

| E-Mail ? rakesh.mahala123@gmail.com 

i Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Gorir Modi, Tehsil-Khetri, District- Neemkathana (M.L.No-Shashikant Sharma ) 

ge - Gorir Modi, Tehsil - Khetri, District 

a * Ref (i) Your application dated 17/03/2024 
. (ii) Received on 17/03/2024 

Sir, 

In view of the details submitted vide your above referred application/ documents, the Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution) Act1981is hereby granted for carrying mining activities. This consent is subject to the following stipulations:- 

1 That this consent is being granted in, favour of M/s. Ashok Kumar Sharma, a Mine of Minor Mineral having M.L.No-Shashikant Sharma in an area measuring 1.0000 Hectares at/near Village-Gorir Modi 
-Tehsil-Khetri,District-Neemkathana. 

2 That this consent is valid for a period from 17/03/2024 to 28/02/2029 - 

3. That this consent is valid for, following mining activities ;- r ee 

Mineral Permitted Mining Capacity 

1 Masonary Stone 196725.0000 TPA . 1 

4That the project proponent will comply with the Standard as prescribed vide the Ministry ot 
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November, 2009 with respect to National Ambient Air Quality standards. 
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Regional Office Sikar 

— . Rajasthan State Pollution Control Board 
PZ Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001 

hs eae Phone: 01572-248009 
Se” : - 

Registered 

File No F(Mines) /NEEMKATHANA(Khetrl) /7253(1)/2024-2025/151-152 

OrderNo  924-2025/Sikar/6591 Date: 20/05/2024 
Unit Id: 133,811 , 

5 That this consent to establish/consent to operate is only for carrying out mining of 

mineralfore and not for any  processing/benefication or crushing/grinding of 

-ore/mineral for which a- separate application for consent to establish and/or consent 

to operate should be submitted. The project proponent is required to obtain seprate 

consent to establish and consent to operate for carrying out mining of | other 

minerals(s), if any or processing/beneficiation of such mineral(s) and for any 

addition/modification/alteration or change in process. 

6 That the mine shall obtain all necessary permission from concern 

authorities and district administration Neem Ka Thana for operation of 

’ the mine. , . : 

7 That the occupier/operator of the mine shall ensure that all the 

conditions imposed in the Environmental Clearance granted by the DEIAA 

vide letter no °*. F1I()/DEILAA/DEAC/ 

Project/Cat.1(a)B2(EC)2016/1599-1612 dated 16.12.2016 shall be 

strictly complied with 

8 That lessee ML NO, 20/2004shall not extract the Masonary Stone more 

than 196725 TPA quantity mentioned in the EC issued by’ the District 

Level Environment Impact Assessment ‘Authority, Rajasthan on dated 

16.12.2016, without prior obtaining consent from the Board. ' ue 

9 That in compliance with the OM dated 15/03/2024 issued by the , 

MoEF&CC, Gol, that the lessee shall obtain Re-appraisal of Environmental 

Clearance (EC) from SEIAA before 27/10/2024 which was earlier issued . 

by the DEIAA and shall submit copy to the State Board, failing which CTO 

may be revoked. 

40 That this consent to operate shall be subject to compliance of any 

direction or order passed by Court of Law in.the matter, 

41 That lessee shall not extract the mineral more than year wise quantity . 

mentioned in the’ approved mining plan without obtaining prior consent 

from the Board and its compliance must be ensured. 

12 That the lessee shall develop plantation in at least 33% of the total lease 

area to maintain Ambient Air Quality around the mine and the action plan 

for plantation (as per‘the mining plan/eco friendly mining plan) shall be 

implemented. 
was 

13 That the lessee should check the water channels in the mining lease area 

and clear/clean them before the rains start. Water should flow in, its 

- natural path and there should be no obstruction created by’ way of mining 

activities, 
. 
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Signature valid 
Digitally signed by jeep Kumar 

.  Asnani 
Dale: 2024 47:48 IST 

Location: 
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File No | F(Mines) /NEEMKATHANA(Khetri)/7253(1)/2024-2025/151-152 

Regional Office Sikar 

Rajasthan State Pollution Control Board —- Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001 Swe Phone: 01572-248009 Qe” 

Registered 

OrderNo  2024-2025/Sikar/6591 Date: 20/06/2024 
Unit Id : 133,811 

14 If diversion of water channels becomes necessary due to availability of mineral in lease area at a particular location only, new drains following _ the contours be constructed by the lessee, so that water flows un-obstructed to main water bodies/ponds/tanks /natural reservoirs. 15 That this Consent period shall be coterminous with the validity of mining lease : 
16 That the project proponent shall obtain Environmental Clearance and/ or wildlife Clearance from the standing Committee of the NBWL. If and as may be required under the Environment Protection Act 1986 or the wildlife(Protection) Act 1972 and any orders of the Hon’ble NGT or the Hon'ble Supreme Court. 
17 In .compliance to the HO order no. F12(Gen-8)/RPCB/Gr " Mines/1350-1377 dated ‘ 23/08/2016EC shall be got transferred in the mame of present lessee within 45 days in case of leases under category '‘B' and within 90days in case of category 'A', failing which the consent to operate shall be deemed to have been revoked automatically. 
18 That this consent is being issued without physical verification of the unit area on the basis of the copies of land documents and affidavit submitted by the proprietor. And if on verification any violation is observed this - consent shall be revoked /refused without any notice and legal action shall be initiated accordingly, 
19 That this Consent to operate is valid subject to the validity of approved 

Mining plan x 
20 That all other general conditions enclosed as Annexure shall be strictly complied 

with, . 

21That this Consent is subject to the conditions as stated above and general conditions 
as stated in Annexure. Further, the mining unit will comply with" the provisions of 
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may 

“be specified from time to time by the State Board under the provisions “of the 
aforesaid Act. ‘ 

s 
* 

22 That the grant of this Consent to Operate is issued from the environmental ‘angle 
only, and does not absolve the project proponent from the other statutory 
obligations prescribed under any other law or any other instrument in force. The sole 
and complete responsibility, to comply with the conditions laid down in all other 
laws for the time-being in force, rests with the industry/ unit/ project praponent. 
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Regional Office Sikar 

* sapatmaties ; Rajasthan State Pollution Control Board : 
——— Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001- 
——— =Se> Phone: 01572-248009 
| : 

Registered 

FileNo _F(Mines) /NEEMKATHANA (Khetri) /7253(1)/2024-2025/151-152 

OrderNo  4924-2025/Sikar/6591 
Unit Id : 133,811 

Date: 20/05/2024 

23 That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be 

instituted against you by the State Board for violation of the provisions of the Act or 

the Rules made thereunder. . 

24. That the grant of this consent to establish/operate is issued from the envitonmental 

angle only, and. does not absolve the project proponent from the other statutoyy 

obligations prescribed under any other law or any other legal instrument in force. 

The sole and complete responsibility, to comply with the conditons laid down in all 

other laws for the time-being in force, rests with the industry/unit/project 

proponent. 

Encl: As Above 
‘ Yours sincerely, 

Regional Officer 

(A). Copy To: ‘i 

1 Master File. 
, 

Regional Officer 
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Shiv Singhpura Housing Board, Nawalgarh Road, Sikar-332001 
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NTT PIV 
Govt. of India 

Ae Ot terme sfarerer 
Ministry of Labour & Employment 

WHT TERA orator? eerer 
Directorate-General of Mines Safety 

INO: 51252928|NWZ|Ajmer Region 2|Perm|2024|270480 BSA, Date: 28/01/2025 
TATE BT Ye: STAT A-2, eM BAT fora Ves, ITA, TareATar, Pet 305001, $ ae: 
(’gmsajr2@gmail.com, AvHTT AEA : 0145-2971084 (0) 

WH: 

Gret Aa Fereeras 
-_ 

emg TOR 89-2 start 

Bar F, 

AT Hite Mal, Wret Arfetee 

TR Aaa Sele Great (TH Vet BSA 20/2004) 

Fel: 1036 Wei Hel aa HAAT VE, 

ATTRA AGN FEMA, TAT (MSE) 

faye : Permission under Regulation106(2)(b) of the Metalliferous Mine Regulations, 1961 for use of Heavy a | Earth Moving Machinery with deep hole blasting(maximum up to 100mm diameter blast-hole) at Gorir Masonary Stone Mine (M.L, No. 20/2004) belonging to Shri Ashok Sharma, Mine Owner, 

aglad, 

Please refer to your application vide online application Id: 270480, dated 27.11.2024 enclosing therewith Danger Zone Plan no. SSM/DGMS/DZ/2024/02 dated 27.10.2024 showing surface features within 300 meters of the leasehold boundary of the mine and Surface Pit Plan and Section no. SSM/DGMS/SP/2024/01, Dated 27.10.2024 showing the workings of the mine on the above subject, 

The matter has been considered in the light of what has been stated in your application under reference. 
By virtue of the powers conferred on the Chief Inspector of Mine {also designated as Director General of Mine Safety) under Regulation 106(2)(b) of the Mctalliferous Mine Regulations, 1961 and by virtue of authorization granted to me by the Chief Inspector of Mine (also designated as Director General of Mine Safety) under section 6(1) of the Mine Act,1952, I hereby permit to use Heavy Earth Moving Machinery (HEMM) with deep hole blasting (maximum up to 100mm diameter blast-hole) in the area bounded and marked as Al-B-C-A2 & Al and to use of Heavy Earth Moving Machinery (HEMM) only without deep hole blasting in the area bounded and marked as A-A1-A2-D & A on Surface Plan and Section no, SSM/DGMS/SP/2024/01, Dated 27.10.2024 at Gorir repeiepproetpemiesenrdone-gouinPermision€xempton®slaxalonPEREmalCorespandencefabox)q-OrespiWoKsDGCnvSuednaacag 1120 
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LIN 2163565951) of Shri Ashok Sharma, Mine Owner 

District Jhnunjhunu , Rajasthan, subject to the iy oe 5 

4/29/25, 10:02 AM 

Masonary Stone Mine (M.L. No. 20/2004), 

village Gorir (Modi Pahadi), Tehsil Khetri, 

being strictly complied with. 

1.0 GENERAL: 

1.1 Except where otherwise provided for in this conditional permission, all Provisions of the Metalliferous Mine 

Regulations, 1961 shall be strictly complied with. 

1.2. No working shall be made or extended within 45 m of any railway, public works, public road or building or 

other structure of permanent nature, not belonging to owner of the mine without permission in writing from this 

Directorate under Regulation 109 of the Metalliferous Mines Regulations, 1961. 

1.3 Recommendations of 11th National Conference on Safety in mines as stipulated in DGMS (Tech.) Circular 

(MAMID)O05 dated 17.07.2013 and 12th National Conference on Safety in mines as stipulated in DGMS (Tech.) 

Circular (MAMID)/08 dated 29.04.2020 shall be strictly complied with. 

1.4 (a) No deep hole blasting shall be conducted in the area which falls within 300m distance from the surface 

features including temple not belonging to owner unless a permission under Regulation 164(1B)(a) of the 4 

Metalliferous Mine Regulation, 1961 to conduct controlled deep-hole blasting is obtained from this Directorate. e, 4 

(b) No blasting shall be conducted using SME/SMS/ANFO explosive without having valid permission obtained 

under Regulation 155(1) & 162(5) of Metalliferous Mine Regulations, 1961. 

(c) Blasting operation in the mine shall be carried out strictly as per the stipulations laid down in Regulation 164 of 

the Metalliferous Mine Regulations, 1961. 

(d) Blasting shall be conducted only after ensuring that persons including blaster within 500m radial distance from 

place of firing of shot holes have taken proper shelter. The persons/employees of the nearby mine, crushers, 

temples, offices, dwellings, schools, structures etc belonging or not belonging to owner lying within 500m radial 

distance shall also been withdrawn outside danger zone (500m) or removed to proper blasting shelter. 

within 300m of public roads till such time the blasting incharge has 

roads during the time of blasting. For the purpose, drop bar barrier 

distance of 300m from the place of firing of shots in the proposed 
hall not be allowed to 

(ec) No blasting in the mine shall be carried out 

ensured that no persons/vehicles passes on such 

shall be provided on both side of such road at a 

limit of quarry and during blasting, guard shall be posted on the barrier and persons/vehicles s 

pass on the said road during blasting and till the time all clear signal after blasting is obtained. 

1.5 The owner shall indemnify occupants/owners of the houses/ dwellings/ buildings or other structures of public e 

authority concemed, if any, against the dangers to those properties or injury to them or other persons arising out of 

operations conducted under this permission. 

1.6 —_No person shall be employed in the mine unless his attendance is recorded in the registers maintained in 

prescribed Form at the time when the person, against whom the entry is made, enters or leaves the mine as requir 

under Section 48 of the Mine Act, 1952 and Rule 78 of the Mine Rules, 1955 read with DGMS Circular No.01 of 

2017. The entries in the Form shall be made at suitable points in the premises of the mine at reasonable distance 

from work place by a person who is paid by the Owner or the Agent and is answerable to the Manager and not bya 

contractor's employee, 

PERG oE i asene workers shall be vocationally trained as per the provisions of Mine Vocational Training Rules, 
. cploying in opencast working and shall be duly authorised by the manager as competent persons. 

1.8 The driving license * Coni : ¢ driving license and V.T. Certificate of all the operators of the transporting machinery deployed in the miné 
shall remain in the safe custod : i i 
Aa ea ody of the Manager (against receipt) and the operators may carry the photo-copy vie 

1.9 The attendance of the perators ippers/ rucks all b fi Ve ¢ they enter 

9 ope f 2» kee 
ie mine bo ndary 

t Oorupp t shall be record ed ever y time thi y nter thi ai uu = 
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Email 1.10 imitati Mina gen unliation of employment of contractor’s employee shall be as prescribed in Section 28 to 35 of the s im respect of above ground and opencast workings and shall be strictly complied with 
i. ane Directorate shall be informed as soon as the mining operations are commenced in accordance with this ndition governing and intimation about temporary discontinuance or completion of mining operations shall also © sent promptly and in any case not later than one month thereof. 

1.12 The mine shall be kept under the charge of a manager having qualification prescribed under Regulation 34 of MMR 1961. Each production shift shall be kept under the charge of at least a Foreman/manager. A blaster holding competency certificate under MMR. 1961 shall be appointed for firing of shots. The examination and repair of the machinery shall be done by a qualified engineer/competent person authorized by manager. 

1.13. The mine shall work in only one shift during day light hours. Mine shall not be worked beyond day light hours or where natural light is insufficient, 

1.14 The conditions mentioned in DGMS (Tech.) Circular No.10 of 2002 dated 19.07.2002 for safer use of _~. Mobile cranes shall be strictly complied with. 

—) 1 15During heavy rain, the Manager or senior most mine official present in the mine, shall go round the surface area of the mine to check vulnerable points and effectiveness of the safety measures. Standing orders for withdrawn of persons from the mine in case of apprehended danger should be framed and enforced. 

2.0 OPENCAST WORKINGS: 

2.1 Height and Width of Benches: 

2.1.1 The height of benches in top soil/soft strata shall not be more than 3m and shall be kept adequately sloped or secured. The height of the benches in overburden, mineral or other rock formation shall not be more than the digging height of the machine deployed thereat for digging, excavation or removal. In any case, the height of 
benches in hard strata shall not be more than 6m. 

2.1.2 The width of any bench shall not be less than : (i) the width of the widest machine plying on the bench plus two metres, or (ii) three times the width of the largest dumper/truck/ tipper if dumpers/trucks/tippers ply on 
the bench, or (iii) the height of the bench, whichever is more. 

2.2. No manual workers shall be employed where HEMM is deployed in the mine. 

2.3 No mineral or debris or overburden shall be stacked or dumped within 100 metres around the active faces and 
= 2 periphery of the opencast workings. 

2.4 Opencast working operations shall be conducted from top downwards, 

2.5 No person other those required for operating the machinery shall be allowed to remain near the foot of the 
benches exceeding 3.0m in height. When persons are employed within 5.0m of the working face, adequate 
precautions shall be taken to ensure their safety by dressing or/and supporting the sides of the benches. 

2.6 No person shall be engaged or work or allowed to travel close to high sides/ benches, from which he is likely 
to fall for more than 1.8 m vertically down, unless he is provided with and uses a safety belt or rope. 

2.7 Special care shall be taken when any slip or other planes of weakness or other geological disturbances exist, 
so as to prevent danger to the work-persons. 

2.9 Adequate steps shall be taken to ensure that the benches are kept dressed at all times. 

2.10 Sufficient number of safety belts shall be available at the site and shall be ensured the use of the same, Proper drains shall be provided at the benches to prevent accumulation of water. 

hitps:tlappravel-permission-dgms.gowin/PermissionE-xemplionRelaxalion/PEREmailCorraspondence/inbox 7q*8x%2tespJW2KsDGCnVSb44bA%3d... 3/20 
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2.11 Where the excavation is proposed in an area having surface topography in the form of hillock(s), the minj 

shall be started with making of haul roads right upto the top (peak) of the hillock(s) and the workings shall ok 

by forming benches from top downwards. 
proceed 

2.12 The sides in overburden and mineral benches shall be kept sloped to prevent danger from fall of sides, Th 

overall pit slope of opencast workings from the horizontal shall not exceed 45 degrees. oe 

2.13. No working shall be made within a distance of 7.5 metres of the boundary of the mine and, in case of a 

disputed boundary; no working shall be made within a distance of 7.5 metres of the boundary claimed by the owner 

of an adjacent mine as required under regulation 111 of the Metalliferous Mines Regulations, 1961. 

3.0 ROADS FOR TRUCKS AND DUMPERS, ETC: 

3.1 All haul roads for dumpers/trucks/tippers or other mobile machinery shall be constructed to suit its load 

capacity and shall be maintained in good condition. No vehicle other than the transport vehicles shall be used on the 

haul roads, except between designated points and when permitted in writing by the manager. 

3.2 All haul roads leading from the opencast workings to surface shall be arranged to provide one-way traffic. 

Where it is not practicable to provide for one way traffic, no haul road shall be of a width less than three times the 

width of the largest vehicle plying on that road plus(+) 5 m, or definite turn-outs, crossing points, and waiting points Gx 

shall be designated and demarcated by proper sign boards for the guidance of operators/drivers of such vehicles. 

3.3. If large capacity dumpers and smaller capacity tipping trucks or similar transport vehicles are deployed in the 

mine, separate roads for tipping trucks or similar transport vehicles shall be provided. 

3.3.1 Plying of dumpers or tipping trucks on the same bench where men are to work, travel or rest shall be 

avoided. 

3.4 All comers and bends on haul roads shall be so designed, made and kept maintained that the operators and 

drivers of vehicles plying on the haul road have clear view for a distance not less than 3 times the braking distance 

of the largest HEMM working at 40 kms/hour. Where it is not possible to ensure the visibility as stated above the 

road shall be provided with two separate lanes for up and down traffic, each of width not less than 2 times the width 

of the largest vehicles plying thereon plus 3 m, with a strong divider at centre with adequate lighting and reflector 

along the divider. 

3.5 Except with the express permission in writing of the Regional Inspector of Mine (now designated as Director 

of Mine Safety), no haul roads shall have a gradient steeper than 1 in 16 at any place, except for ramps over small 

stretches not exceeding 10 m in length, where gradient upto | in 10 may be permitted. é. = 

3.6 Where any part of the road exists above the level of the surrounding area, a strong parapet wall or berm or 

embankment of the following dimensions: 

i. width at top not less than | m, 

ii. width at bottom not Jess than 2,5 m, 

iii, the height not less than the diameter of the tyre of largest vehicle plying on the road. 

It may be noted that mere dumping of mud or overburden shall not be treated as strong parapet wall. 

3.7. Warning notices and road si : : : 4 yns shall be posted along the haul roads at appropriate places like ta 
curves etc. for guidance of drivers of dumpers/trucks/tippers. . ii ts 

3.8 Al every curve, parapet doa ‘ ; i 
sued ieee enetice on ae — vertical posts with zebra lines shall be provided to help the drivers to keep the 
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Separate haul road shall be provided for light vehicles plying in the mine premises. Where it is not practicable, 
¢finite turnouts, crossing points and waiting points shall be designated for usc of vehicles. 

3.10 pedestrians and two-wheelers shall not be allowed on haul roads. 

4.0 FENCING AROUND OPENCAST WORKINGS: 

41 The periphery around the limits of opencast workings shall be kept fenced with a Masonary wall not less than 
0.40m thick and not less than 1.2 m in height, with a parapet top. 

4.2 The top edges of the opencast workings shall be kept fenced with wire rope strands or barbed wire, supported 
on movable posts (wooden, iron or concrete). The gap between the adjacent rope strands or wires shall not be more 
than 0.30 m, the bottom-most rope strand/wire shall not be more than 0.25 m above the ground level and the top 
most rope strand or wire shall not be less than 1.00m from ground level. 

5.0 SPOIL, OVERBURDEN OR DEBRIS BANKS: 

man 5.1 Spoil, overburden or debris shall be deposited at places belonging to the mine and duly approved by the 
g manager in writing. 

5.1.1 Spoils, overburden or debris shall not be deposited, beneath transmission, telephone or power lines or near 
any other public structure. 

5.1.2 The slope of a spoil bank face shall be determined by natural angle of repose of the material being deposited, 
but shall in no case exceed 37.5 degrees from the horizontal. The spoil bank face shall not be retained by artificial 
means at an angle in excess of its natural angle of repose. 

5.1.3. The height of spoil bank/dump shall not exceed 10 m. 

5.1.4 The spoil bank face shall not be retained by any artificial means at an angle in excess of its natural angle of 
repose. 

§.1.5 Garland drains shall be provided around the periphery of the dumps, both at top and bottom, to collect run- 
off water. A clay capping shall be made over the exposed dump surface to prevent water entry. 

5.1.6 Formation of any spoil bank shall be made from bottom to top. No dumping from top to bottom shall be done 
in the mine. It shall be ensured that no water is accumulated at the toe of the every dump. 

zw @ 5.2 The spoils, overburden or debris shall not be deposited within 45 m of a railway line, public road, other public 
works or other structures of permanent nature, not belonging to management. 

5.2.1 A suitable fence shall be erected between any railway linc, other public works or road, or building or 
structures of permanent nature not belonging to the management, and the toe of every active spoil bank so as to 
prevent un-authorised persons from approaching the spoil bank. 

5.3. No person shall, or shall be permitted to approach the toe of an active spoil bank where he may be endangered 
from material rolling down the face, Suitable warning signs at conspicuous places shall also be displayed. 

5.4 Monitoring of strata movement in dump and pit slopes at the mine shall be done by the Manager or any 
competent person (Mining mate or Foreman) authorized by him in writing for the purpose. 

6.0 GENERAL LIGHTING: 

6.1 Adequate general lighting arrangements conforming to stipulations not less than as specified in DGMS 
(Legis.) Circular No,03 of 2017 dated 06.11.2017 issued under Regulation 148(2) of the Metalliferous Mine 
Regulations, 1961, shal! be strictly complied with, 
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Email 1/29/25, 10:02 AM . 6.2 Illumination surveys at interval not exceeding 30 days shall be conducted at all work- places to ascertain the 

standards of illumination. 

6.3 Suitable search lights shall be provided to the concerned mine officials for better supervision at night, 

7.0 PRECAUTIONS AGAINST FIRE: 

7.1 Acode of practice shall be drawn up for dealing with fires at different locations in the Opencast mine, and for dealing of fires in heavy earth moving machinery. 

7.2 Automatic fire protection system shall be provided and kept maintained in workin 
used for loading and transportation. Recommended procedure for testing of such fire pro 
interval as prescribed by the manufacturer shall also be adopted. 

g order on every HEMM 
tection system, at a given 

8.0 SUPERVISION: 

8.1 (a) The mine shall be under a sole manager, who have the prescribed qualification appointed by the owner or agent of the mine for the overall management, control, supervision and direction of the mine. Mine shall not be worked and deployment of HEMM shall be suspended in the absence of the Manager. This permission shall stand ™ tevoked as soon as the qualified manager ceases to work in the mine, 

(b) During every production shift the opencast workings shall be placed und least Foreman’s Certificate and during maintenance shift the workin engineer/foreman, who shall be responsible to see that all the regulati 
strictly complied with. 

er the charge of a person holding at 
gs shall be placed under the charge of 
ons and the orders made there under are 

8.2 i) Adequate numbers of supervisors including duly qualified Foreman or Mates shall be appointed in each working shift to assist the manager 

(ii) The consumption of explosives shall be less than 500 kg per day. 

ili) No ore dressing/handling/processing plant shall be attached with the mine, 

iv) The average employment shall not exceed 100 in all. 

v) Deep hole drilling machineries not exceeding 100mm diameter shall be deployed with not more than two excavators with tippers in the mine, 

8.3 Each and every operation, including operations carried out throu, shall be placed under the charge of a com 
gh contractors’ workers or by outside agency, | 

petent person, duly appointed and authorized by the manager with his jurisdiction being clearly demarcated, 

8.4 Manager shall frame code of practices for each operation and copy of it shall be handed over to all concerned. It shall be the duty of all statutory persons to enforce the code of practices so framed. 
8.5 The Manager shall issue to every Driver/Operator, Supervisor and Mine Official connected with the Le Heavy Earth Moving Machinery, a copy of Tules/regulations, orders made there-under and guidelines listed in - permission governing his duties, in a language understood by the person concerned. The Manager and the Engin shall be responsible to ensure that all the precautions and guidelines listed in this permission are strictly followed by all concerned, 

8.6 

workin 
machi 

It shall be the responsibility of the Manager, g in the mine, and those working on machines/ nes and equipment etc. are installed, operated a: 

. rsons Engincer and other supervisors to ensure that . Le | 
equipment etc. work as per the code af pret nd maintained in safe working conditions. 

9.0 The manager shall in particular;- 

6/20 
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(a) make frequent inspections for evidence of slides or of material that may slide or roll from the high wall 
(including the face and sides) or spoil-bank; 

(b) not allow any person to work under overhanging ledges or where there is evidence of slides, until such danger 

has been removed; 

(c) ensure that every person engaged in dressing operations on high walls/sides is provided with, and uses, a safety 

belt of a type approved by the Chief Inspector; 

(d) ensure that all loose material is removed from high wall/side before persons are engaged there. 

10,0 INSPECTION, EXAMINATION, REPAIR AND MAINTENANCE OF HEMM AND OTHER MACHINES: 

10.1 Alll track/tyre mounted machineries deployed in the mine shall be provided and maintained with safety 

features stipulated in DGMS (Tech) Cir, No. 03 of 2016 and DGMS (Technical) Circular no. 06 of 2020. 

10.2. Ascheme for proper maintenance, repair, overhaul and erection in respect of heavy earth moving machinery 

(commensurate with the capacity/size type of machines used in the mine), covering places such as repair sheds and 

workshops, shall be drawn and implemented. This shall also include framing and implementation of Code of 

eK Practice for erection, inspection, examination, repair, maintenance, etc. of such equipment before putting the same 

into use in the mine. 

10.3. Every earth moving machinery or equipment or accessory (herein after called machine) shall be thoroughly 

examined at Icast once in every shift and maintained in good and safe working condition. In case of wheeled 

trackless HEMM like dumpers, trucks, tippers and other such machinery, special attention shall be paid to safe 

working order of brakes, steering system, horn, audio-visual reversing alarm, side indicator lamps, rear view mirrors 

and head lights & tail lights. 

10.4. Arecord of examination and maintenance carried out in accordance with the above shall be maintained in a 

bound paged register which shall be signed by the concerned shift engineer and countersigned by the Engineer-in- 

charge. 

10.5 If the engineer, mechanical foreman or other competent person making an inspection notices any defect in 

any machinery, the said machinery shall not be used until the defect has been remedied. 

10.6 Any defect in any machinery, reported by its operator, shall be promptly attended to. 

fy. 10:7 Any machinery found to be in an unsafe operating condition shall be tagged at the operator's position; “Out 
= of Service, Do not Use” and its use shall be prohibited until the unsafe condition has been corrected. 

10.8 All repairs to a machine shall be done at a location which provides a safe place for the persons engaged on 
repairs. 

10.9 Except for testing, trial or adjustment, which must necessarily be done while the machine is in motion, every 
machine shall be shut down, and positive means taken to prevent its operation, before any repair, maintenance or 

lubrication is undertaken on it. 

10.10 Power shall be disconnected when repairs are to be carried on any electrically powered machine/apparatus. 

10.1] Any machinery, equipment or part thereof which is suspended or held apart by use of slings, hoists, or jacks 
shall be substantially blocked or cribbed, before men are permitted to work underneath or between the same. 

10.12 While inflating tyres, suitable protective cages shall be used. Tyres shall in no case be inflated by sitting 
ejther in the front of it or on top of the same. 

10.13 Operation and maintenance of heavy machineries such as shovels, excavators, pay-loaders, dumpers, tippers, 

trucks etc. shall be done strictly in accordance with the OEM's operation and maintenance instructions which shall 
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be obtained from the manufacturers, 

10.14 The stability of HEMM shall be carried out at least once in every year and after every major overhaul by an 
independent agency. 

10.15 The crane and overhead crane shall be subjected to proof load test and NDT test once in a year from a 

competent authority. 

10,16 The pressure vessel receiver shall be subjected to hydraulic and NDT test and shall be carried by a competent 

authority. 

10.17. In case of any defect in equipment such as brake, steering and safety device, the equipment shall immediately 
be taken out from use keeping a record thereof. 

11.0 PROTECTIVE EQUIPMENT: 

11.1 Every person working in the mine shall be provided with, and shall use, a helmet and protective footwear of a 

type approved by the Chief Inspector of Mine. ~ 

11.2 All the persons employed beyond day-light hours shall be provided with, and shall use, fluorescent jacket and Ga 

helmet with fluorescent band. site, 

12.0 PRECAUTIONS AGAINST DUST: 

12.1 Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and benches where mobile 

HEMM, trucks and dumpers operate. 

122 All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief 

Inspector of Mine, to prevent atmosphere getting charged with dust, which shall be kept in operation during drilling 

operations and it shall be maintained in efficient working order. No dry drilling operation shall be carried on. 

12.3 Adequate arrangements to suppress dry dust by wetting shall be made, if during any operation of drilling, 

loading, unloading, crushing, dressing etc., dust is likely to be produced in such quantity (not more than 3mg/m3 ) 

as may be injurious to the health of persons, as also on roads and benches where trucks and dumpers operate. Dust 

surveys shall be done as laid down in Regulation 124 of Metalliferous Mine Regulation, 1961. 

12.4 Truck mounted drill machines designed for tube well drilling for sources of water shall not be used. Only 

proper type of Blast Hole Drill Machine, specially designed for mining purpose, shall be used. ~ 

13.0 Precautions during Firing: 

13.1 Shots shall not be fired except during the hours of day light, All holes charged on any one day shall be fired on 
the same day. 

13.2 Shots shall not be fired in crushed, broken or fractured ground, 

13.3 As far as practicable, holes shall be fired either between the shifts, or during the rest interval, or at the end of 
work for the day. : 

13.4 A distance of 300 meters, herein after be called "Danger Zone" i + net ‘ n any direc 
danger zone shal! be distinctly demarcated (by means of sy flags or o ected 
firing of holes. 

from the place of firing. The 

ther suitable means) at least 30 minutes before 

13.5 Proper and distinct warning by a siren installed fi : se shi ‘given NEL ast 
10 minutes before the holes are fired. br the purpose shall be given within the danger zone, at leas 
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13.6 Before the holes are charged, stemmed and fired, the blaster/blasting foreman, with assistance of his assistants, 

appointed in sufficient number in writing by the manager, shall ensure that all persons have either left the danger 

zone, or have taken adequate shelter. 

13.7 During the approach and progress of an electric storm the following precautions shall be taken: (a) No 

explosive, particularly detonators shall be handled; (b) If charging operations have been commenced, the work shall 
be discontinued until the storm has passed; (c) If the blast is to be fired electrically all exposed wires shall be coiled 

up and if possible placed in the mouth of the holes, or kept covered by something other than a metal plate; (d) All 
wires shall be removed from contact with the steel rails of a haulage track so as to prevent the charge being 
exploded prematurely by a local strike of the lightening. 

13.8 After shots have been fired; no person shall enter or be allowed to enter the place, until 30 minutes after firing 
of the shots. Before allowing any person to enter the area, the in-charge of the blasting operations shall make sure 
that the area is free from dust, smoke or fumes. 

13.9 In case of misfires, precautions as laid down in Regulation 167 of the Metalliferous Mine Regulations, 1961 
> shall be taken. 

3 13.10 (a) Slurry explosives shall be used in opencast mine in the order of their date of manufacture, (b) Explosives 
manufactured earlier than six months shall not be used. In case the shelf life of the explosive is less than 6 months it 
shall not be used after expiry of the shelf life. 

13.11 (a) Slurry explosives when transported in vehicles shall be carried in an Explosive Van approved by the Chief 
Controller of Explosives. (b) Explosive vans used for the transport of explosives shall be in safe operating condition 
and should be driven by competent licensed drivers. (c) The vans shall be kept in isolated locations while loaded. 
(d) Vans shall be well locked except during times of placement and removal of stocks of slurry explosives. (e) 
Smoking and open flames shall not be permitted in or near the vans containing slurry/emulsion explosives. 

13,12 All detonators and primed cartridges shall be kept in secure receptacles at a safe distance from the detonating 
fuse and the explosive until actually required for use. 

13.13 The cases of slurry explosives shall not be opened unless the holes are ready for charging in every respect. 

13.14 The holes shall be charged and fired as soon as possible after the explosive is transported to the site of 
blasting. All normal precautions for charging and firing as laid down in the Regulations shall be strictly observed. 

13.15 The entire operations of transport of the explosive to the site of its use, cutting & slitting of cartridges and = > charging and blasting shall be placed under the overall charge of a competent person holding Foreman/Mate »™* certificate or such other qualifications as may be approved by the Director-General of Mine Safety and appointed in 
writing by the Manager for the purpose. 

14.0 DESIGN, OPERATION AND MAINTENANCE OF SHOVELS, EXCAVATORS, PAYLOADER & OTHER 
MACHINERIES: 

14.1 Every shovel, excavator and pay-loader shal! be so designed as to afford the operator clear and uninterrupted 
vision all around. 

14.2 Every shovel, excavator, pay-loader, dozer and drills shall be maintained in good and i iti sed til bs picoviclad with g safe working condition 

(i) efficient warning devices; 

(ii) front and rear lights of adequate intensity and a portable lamp for use in i equipment is not intended to be used beyond day-light hours; and . See ee ee 

(iii) an approved type of portable fire extinguisher or other a ‘ , He roved t " i : efficient working condition sv placed as to be within easy reach of ihe 6 ee ¢ Operator, 
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(iv) fire resistant hydraulic hoses in place of ordinary hoses to decrease the chance of fire and fire resistant 

sleeves and conduits where cable/wire is used; 

(v) — aretractable ladder for mounting onto the machine; 

(vi) proper scat belt for operator; 

(vii) turbo charge guard 

14.2.1 The following safety features shall also be provided with every shovel and excavator - 

(i) _ all functions cut-off switch; 

(ii) swing motor brake; 

(iii) vent valve on top of hydraulic tank of such a type which is removable without any tool; 

(iv) a baffle plate between cold zone and hot zone; ca 

(v) provision for limiting of hydraulic cylinders — stopper. Gon 

14.2.2 All dozers shall also be provided with roll over protection. 

14.2.3 All drills shall also be provided with the following safety features - 

(i) approved type of dust prevention or suppression system; 

(ii) each moving parts shall be guarded/fenced in effective manner; 

(iii) emergency push button switch in operator’s cabin, main frame, propeller pendent and rear end; 

(iv) _ tripping device to trip the field switch; 

(v) _ thermostat motor protection relay in winding armature and other related parts, 

(vi) _ explosive vent in transformer; 

(vii) proper interlock (an electric interlock between drilling and propeller operation); 

(viii) high air discharge temperature switch; 
(s 

(ix) lowlub oil pressure switch; 

(x) _ oil stop valve (electric solenoid valve in compressor lubrication line); 

(xi) no bump circuit 

(xii) tower lock and lock check valve 

(xiii) proper joystick - spring loaded type to return to neutral (dead man safety) 

(xiv) disk brake and brake valve and its testing parameters; 

(xv) Jock check valve for preventing creeping in drill; 

143 The gto cabins of every shovel, excavator, pay-loader and other HEMM shall be well designed and 
substantially built and air-conditioned so as lo render adequate protection to the operator against heat, dust, noise 

etc. A seat belt for the safety of the operator shall also be provided in the equipmenvHEMM 
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14.4 Every shovel, excavator and pay-loader shall be under the charge of a competent person, authorised in 

writing by the manager, herein called the ‘Operator’. 

xcavator, pay-loader and other HEMM shall be 

ted by the management. The members of such 
the training officer(s) may be 

14.5 All persons employed or to be employed to operate shovel, e 

trained and their competency shall be evaluated by a Board constitu 
board shall be persons who are not connected with imparting of training. However, 

co-opted in the Board as observer. 

14.5.1 Only such fitters/mechanics possessing driver's/operator's license, shall be allowed to carry out test-run of 

shovel, excavator, pay-loader and other HEMM. 

14.6 No person other than the operator'or the manager or any person so authorised in writing by the manager shall 

ride on a shovel, excavator or pay-loader. 

14.7 No person shall be permitted to ride in the bucket of a shovel, excavator or pay-loader. 

14.8 Shovel/excavator dippers and pay loader bucket shall be lowered to the ground during greasing operations. 

7, 14.9 No shovel, excavator or pay loader shall be operated in a position, where any part of the machine or 
mmc suspended loads therefrom are bought closer than 3m to exposed high voltage transmission lines, unless the 

current has been cut off from such exposed transmission lines, and positive means have been taken to prevent the 
lines from being energised. A notice of this requirement shall be posted at the operator's position. 

2 

14.10 Electrical cables, if any, shall be laid in such a manner that they are not endangered either by falling rocks or 
by any mobile equipment. 

14.11 The shovel/excavator/pay-loader bucket shall be pulled out of the bank as soon as it is full. 

14.12 When being operated in soft or unstable ground, every shovel and excavator shall be supported on mats, 
heavy planks or poles so as to distribute the load of the machinery over larger area and prevent its toppling. 

14.13 When not in use, shovel, excavator and pay-loader shall be moved to and stood on stable ground. 

14.14 If more than one stripping machine is in use in any area, cither on the same bench or on different benches, 
the machines shall be so spaced that there is adequate space for safe operation of each equipment, and there is no 
danger from flying or falling pieces of stones etc. from one machine to the other. 

| . 14.15 The safety features recommended in equipment shall be made a part of the notice inviting tender fi 
ae | procurement and the design and drawing shall be obtained from OEM for fitting the same in old enone ar 

15.0 DUTIES OF SHOVEL, EXCAVATOR & PAYLOADER OPERATORS: 

15.1] Before any machine is put into operation the operator shall look for any i ike on ae : placards/tags on the machine lik 
‘OUT OF ORDER UNDER REPAIRS”, etc, and in case such tags are sé i i 

: 6 arn ’ I uch t BS a en anywhere in the entire system, the 

15.2 At the commencement of his shift, the operator shall pe lly i i i i attention to the following details . Personally ‘spect and test the machine, paying special 

(i) that every warning device is in working order, 

(ii) that it is mechanically sound and in efficient working order, and 

(iii) that the lighting fixtures are j : ing order. j # at . light hours. iB S$ are In propet working order, if the machine is required to work beyond day- 

15.3. He shall not take out the machine fo : r work nor shal at . 
working order, wall he work the machine, unless he is satisfi ed of its safe 
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15.4 The operator shall maintain a record of every inspection made under clause 15.2 in a bound paged book kept 

for the purpose, and shall sign every entry made therein. 

15.5 The operator shall keep the cab window clean so as to ensure clear vision at all times. 

15.6 The walkways in or about the cab of any shovel, excavator and pay-loader shall be kept free of loose tools, 

grease containers or other materials that might fall or give rise to tripping hazard. 

15.7. The operator shall not operate the machine when persons are in such proximity as to be endangered. 

bucket over-passing the trucks/dumpers when they are being loaded. He 
15.8 The operator shall not swing the : 

the truck/dumpers whilst loading and not over the cab, unless the cab is 
shall swing the bucket over the body of 

protected by a substantially strong cover. 

15.9 Before leaving the machine, the operator shall lower the bucket to the ground. 

15.10 The operator shall not allow any unauthorised person to ride on the machine. 

16.0 DESIGN, OPERATION AND MAINTENANCE OF TRUCKS AND DUMPERS: 

16.1 Every truck or dumper and other mobile equipment shall be maintained in good and safe working condition 

and shall be provided with: 

(i) two brakes. One of the brakes shall be fail safe. Efficient service brake, secondary brake, parking brake, and 

speed retarder and an emergency steering in case the steering system is hydraulically operated; 

(ii) efficient horn; 

(iii) rear view mirrors of adequate size on either side of the vehicle and blind spot mirror apart from the rear view 

mirrors to enable operator to have clear visibility of blind spot in and around dumpers; 

(iv) rear vision system shall be installed in the equipment especially in dumpers/tippers. The system shall be 

provided with a monitor which can be installed inside the cabin of the operator & an automatic switch on the 

reverse gear actuates ultra-low light camera with sufficient number of infra-red LEDS installed at rear of the 

vehicle which provide picture in nearly pitch dark & poor weather conditions and a clear and sharp picture is 

displayed on the monitor; 

(vy) automatically operated audio-visual alarm which gets switched on no sooner the gear lever is shifted in 

“reverse” position; 

(vi) side indicator lights; 

(vii) efficient head-lights, if the truck/dumper/equipment is required to work beyond day-light Hours; 

(viii) Retro reflective reflectors on all sides for visibility of trucks or dumpers during night; 

(ix) Auto dipping system to reduce glaring on eyes of operator during night operation; 

(x) proper seat with seat belt for driver or operator along with reminder to alert operator to use the same; 

(xi) a substantially strong canopy to cover the driver’s/operator’s cabin fully; 

(xii) mechanical steering locking to prevent untoward movement of steering wheel; 

(xiii) locking arrangement for lifted b : j beh 

ified position; e ody and a hooter along with an indicator to indicate if the body is still in 
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(xliv) _mechanical type anti collision device (Tail gate Protection) to avoi 

as tail gate, bumper extension or any other strong device; 

'd head to tail collision on haul road such 

(xv) fire resistant hydraulic hoses in place of ordinary hoses to decrease the chance of fire and fire resistant 

sleeves and conduits where cable/wire is used; 

(xvi) propeller shaft guard, 

(xvii) proximity warning device; 

(xviii) provision of restricting maximum speed of the vehicle to 30 kms/hour by blocking higher gear or any other 

automatic means/limiting speed device; 

(xix) approved type and factory fitted fire suppression system, 

(xx) Battery cut-off switch to reduce chance of fire; and 

) (xxi) Load indicator and recorder to prevent overloading. 

z= 
‘ ‘ 

39 16.2 The operator's cabins of dumpers/tippers/other mobile equipment shall be well designed, substantially built 

and air-conditioned so as to render adequate protection to the operator against heat, dust, noise etc. A seat belt for 

the safety of the operator shall also be provided in dumpers/tippers/other mobile equipment. 

16.3 The audio-visual alarm provided on trucks/dumpers/other mobile equipment shall be of such intensity which 

is not less than 5dB(A) above the surrounding noise level. 

16.4 Every truck or dumper shall be under the charge of a competent person authorised in writing by the manager 

herein called the 'driver'. 

16.5.1 All persons employed or to be employed to drive/operate trucks/dumpers/tippers shall be trained and their 

competency shall be evaluated by a Board constituted by the management. The members of such board shall be 

persons who are not connected with imparting of training. However, the training officer(s) may be co-opted in the 

Board as observer. 

16.5.2 Only such fitters/mechanics possessing driver's/operator's license, shall be allowed to carry out test-run of 

trucks/dumpers/tippers. 

~ 16.6 No person other than the driver or the manager or any person authorised i 

m?_ je) on a truck or dumper. 

16.7. Noperson shall, or shall be permi 

n writing by the manager shall ride 

tted to, ride on the board of a running truck or dumper. 

16.8 No vehicle shall be loaded/unloaded on gradient. 

16.9 As far as possible, loaded trucks or dumpers shall not be reversed on gradients. 

16.10 Sufficient stop blocks shall be provided at every tipping point and these shall be used on every occasion, 

material is dumped. 

16,11 Code of Traffic Rules framed by the Manager shall be adopted and followed during movement of all trucks 

and dumpers. They shall be prominently displayed at relevant places in the opencast workings and on truck/dumpers 

roads. 

16,12 When not in use, every truck or dumper or other wheeled trackless machinery shall be moved to and parked 

at proper parking place(s) which shall be on level ground and away from working area of other mobile equipment. 

The truck or dumper or other wheeled trackless machinery shall not be parked at a place where it cannot be 

observed. 
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work on the chassis of a truck or dumper, with the body in a raised 

n securely blocked in position. The hoist mechanism shall not be 
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16.13 No person shall, or shall be permitted to, 

position unless the truck or dumper body has bee: ; ) un 

depended upon to hold the body of the truck or dumper in a raised position. 

16.14 Suitable points shall be designated for parking utility vans and other light vehicles in the opencast workings, 

which in no case shall be less than 30m away from the area where mobile HEMM operates. The light vehicles shall 

in no case be taken beyond the designated point unless operation of HEMM in the vicinity has been stopped. 

16.15 No person other than those authorised shall be permitted to enter or remain in any dumping yard, loading and 

unloading points and tuming points. 

16.16 In respect of every truck/dumper or class of truck/dumper, the maximum load to be hauled shall be 

Speed limits at which such loads can be hauled shall 
determined and notified to operators/drivers by the Manager. : 

e road gradient, direction of movement, road surface 
also be determined and fixed by the Manager, depending on th ) 

etc., and notices/sign boards specifying the same shall be posted along the haul road at appropriate places/sections, 

ers/trucks/tippers shall be made a part of the notice inviting tender 
16.17 The safety features recommended in dump 

d from OEM for fitting the same in old equipment. 
for new procurement and the design and drawing shall be obtaine! 

©
 

17.0 DUTIES OF TRUCK/DUMPERV/TIPPER OPERATORS: 

17.1 Before commencing work, the driver shall personally check the dumper/truck/tipper for oil(s), fuel & water 

levels, tyre inflation, and general cleanliness, and inspect and test the vehicle, paying special attention to the 

following details: 

(i) that brakes and steering system are in proper working order; 

(ii) _ that the warning devices including automatically operated audio visual reversing alarm are in working order; 

(iii) that rear view mirrors on either side of the vehicle, rear vision system and blind spot mirrors are provided; 

(iv) _ that side indicator lights are in working order, and 

(v) _ that head lights are in working order, if the vehicle is required to work after day-light hours. 

17.2 The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is satisfied 

that it is mechanically sound and in efficient working order. , 

17.2.1 He shall wear the seat belt before starting the vehicle and shall also ensure tha : , 

pee é 
t oth , if so 

authorised to ride in the vehicle, are properly seated and also wear safety belts. . other person(s), I ad 

17.3. The driver shall maintain a record of every inspection made under clause 17.1 i kept 

for the purpose and shall sign every entry made therein. -1 in a bound paged book kep! 

17.4. The driver shall keep the cab window clean so as to ensure clear vision at all times 

7.5 The driver shall en that the is i iti . ; i 

oa etn gear is in neutral position, and parking brake is on, before stopping the 

17.5.1 The driver shall handle the truck/dumper carefully and i : : 

downhill gradients in low gear so that minimum of beaking i dees under control at all times. He shall negotiate 

des as etl 99 fast, shall avoid distractions and shall drive defensively. He shall not attempt '© 
peice ~ . a . ce un oA he can see clearly area enough ahead to be sure that he can pass it safely without 

g the speed limit, and that area ahead is free of any road intersection or junction. He shall also sound 
audible warning signal before overtaking and s' 

proper audible signal in reply. . hall not attempt to pass the other vehicle until he has received 
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17.5.3 When approaching stripping equipment, the driver of the truck or dumper shall sound the audible waming 

signal and shall not attempt to pass the stripping equipment until he has received a proper audible signal in reply. 

uce his speed, look in both directions along the road or 
way line, he shall red 

to do so. 17.5.4 Before crossing a road or rail 
he road or railway line only if it is safe 

railway line and shall proceed across t 

mper in reverse unless he has a clear view of the area behind the 

17.5.5 The driver shall not operate the truck or du 

vehicle. He shall give an audible warning signal before reversing a truck or dumper. 

17.5.6 Driver shall be sure of clearance before driving through tunnels, archways, plant structure etc. 

particularly behind a vehicle with twin 

ack into the windscreen of his vehicle. 

ers or any other points where person may walk 

rear wheels from which a 

17.5.7 The driver shall not drive 'nose to tail! 

stone piece wedged between the tyres may fly b 

17.5.8 He shall sound audible warning while approaching blind corn 

in front unexpectedly. 

cle is not overloaded and that material is not loaded in a manner as to 

ody and that any material projecting beyond the front or 

d by the red flag during day and a red light after day-light hours. 

17.6 The driver shall see that the vehi 

project horizontally beyond the sides of the vehicle’s b 

rear is indicate 

17.7 The driver shall not allow any unauthorised person to ride on the vehicle. He shall also not 

the authorised number of persons to ride on the vehicle. 

allow more than 

18.0 Duties of Mechanics, Fitters or Engineers: 

(a) At the commencement of every shift he shall personally inspect and test every machi 

special attention to the following details: 

ne and vehicle paying 

(i) That the brakes and the warning devices are in working order; 

(ii) If the vehicle or machine is required to work after day light hours that the lights are in working order. 

(iii) He shall not permit the vehicle or machine to be taken out for work not shall he drive the vehicle unless he is 

satisfied that it is mechanically sound and in efficient working order. 

ic shall maintain a record of every inspection in a bound paged book kept for the purpose. Every 
(b) The mechan 

shall be signed and dated by the person making the inspection. 
entry in the book 

19.0 Duties of manager: It shall be the duty of the manager: 

a) to ensure compliance with the aforesaid precautions. 

cify in respect of every vehicle the maximum load to be hauled and maximum speed of the 
b) To determine and spe 

¢ to be posted along the road at appropriate places; 
vehicle and cause notices specifying the sam 

ming notices (drawing attention to any necessary precautions) to be posted along the truck or 
c) To cause wa 

propriate places, like level crossing , curve and turning points etc. haulage roads at ap 

d) To designate the persons authorized to ride on trucks; 

e) To give every truck driver directions in writing with respect to loads, s eed i i ; ; , , persons authoriz 

and precautions necessary for safe running. a iat uaa 

f) To countersign entries in books and records to be maintained in pursuance of these precautions; 

g) To take such other precautionary measures as may be necessary to ensure safe i i 

transport vehicles and for the safe of work persons. / J one cree 
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20.0 TESTING OF BRAKES: 

20.1 Brakes of every truck, dumper and any other wheeled trackless machine shall be tested at least once in two 

weeks, in a manner as indicated below: 

Service brake test: The brake shall be tested on a specified gradient and speed when the vehicle is fully 
(i) yy the OEM when the brake is applied, which shall be 
loaded. The vehicle shall stop within a distance as specified b 

obtained from the manufacturer of the vehicle. 

brake shall be capable to hold the vehicle for a period of at least ten minutes 

aximum gradient of roadway on which it is permitted to ply. 
(ii) Parking brake test: The parking 

when it is fully loaded and placed at the m 

20.2 A record of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be kept 

maintained in a bound paged book which shall be signed by the person carrying out the tests and shall be 

countersigned by the engineer and the manager. 

20.3 All of the above procedure and precautionary measures regarding i.e. testing of brakes including service brake, 

retard brake, parking brake and steering shall comply the provisions as stipulated in DGMS Technical Circular 

Nos.36/1972, 03/1981 and 04/2012 i.e Service brake, Retard brake, parking brake and steering shall be tested with 

accelerating the engine to 1400 RPM, 1300RPM, 1200 RPM and 1000 RPM respectively. a #@ 

21.0 PROTECTION OF WORKERS AGAINST NOISE & VIBRATION: 

21.1 Suitable steps shall be taken by all appropriate means to reduce the exposure of workers to any excessive 

noise and vibration. Guidelines given in DGMS (Tech.) Circular No. 18 of 1975 and 5 of 1990 shall be strictly 

complied with. The persons engaged in operation of drill machines, dozers etc. who are exposed to high noise level 

shall be provided with ear muff mounted helmets. 

22.0 CODE OF SAFE WORK PRACTICES: 

22.1 A suitable 'Code of Traffic Rules & Safe Work Procedures' for regulating the movement of Heavy Earth 

Moving Machinery, trucks, tippers and other wheeled trackless machinery (commensurate with the capacity/size 

type of machines used in the mine) shall be framed and enforced immediately. Such Code of Traffic Rules should be 

deliberated and approved by Tri-partite Committee. A copy of traffic rules, in a language understood by them, shall 

be made over to all concerned, i.e., to drivers and operators of HEMM/trucks/tippers (including those belonging to oe 

contractors), supervisors and mine officials, and to such other persons who monitor/control movement of HEMM. rs 

22.2 A suitable ‘Code of Practice’ for prevention of injuries to persons engaged in tipping on stock piles, tipping at 

crusher, dumping of overburden at dump yards, at loading and unloading points etc. (commensurate with the 

capacity/size type of machines used in the mine) shall be framed and enforced immediately. Such Code of Practice 

should be deliberated and approved by Tri-partite Committee. A copy of the code of practice, in a language 

understood by them, shall be made over to all concerned, i.e., to dump-men, drivers and operators of 

HEMMdAtrucks/tippers (including those belonging to contractors), supervisors and mine officials, and to such other 

persons who monitor/contro] dumping/tipping operations. 

22.3 A suitable “Code of Practice" for dealing with fires/spontaneous heating at different locations, machineries, 

vehicles, etc. shall be framed and enforced immediately, Arrangements for firefighting shall be provided on all 
HEMM. Such arrangements shall, if possible, operate automatically on appearance of fire or occurrence of 
spontancous heating. ‘The automatic fire fighting arrangement shall be provided with optical, thermal or any other 
suitable fire sensing devices suitably located to sense any rise in temperature beyond a predetermined limit or fire 
and automatically actuate the fire suppressant from a container(s) to such fire hazard areas of the machine through 

fixed plumbing network and nozzles. NOTE: Above "Codes" shall be constantly and prominently displayed at every 
| 
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n eves Place including in the opencast workings, workshops, truck-dumper roads, spoil/coal-heaps, material yards, etc. 

NOTE: Above "Codes" shall be constantly and prominently displayed at every relevant place including in the Opencast workings, workshops, truck-dumper roads, spoil/coal-heaps, material yards, etc. 

| 23.0 Drilling and blasting of deep holes: 

A. General: 

23.1 Operations connected with Drilling, Charging, Stemming and Blasting of deep holes shall be placed under overall charge of Foreman, holding at least a foreman’s certificate of competency granted under the Metalliferous Mine Regulations, 1961. 

23.2 Not withstanding anything contained in the Metalliferous Mine Regulations, 1961,preparation of charges, charging and stemming of holes shall be carried out under the personal supervision of a mine Foreman. 

oo 23.3 A proper record for every blast, showing blasting parameters like hole size, spacing, burden, depth of holes, =. number of holes fired in the round, charge/hole, charge/delay and total charge of explosives fired in the round, fly perme tock, with a rough sketch showing the drilling and firing pattern shall be kept maintained in a bound paged register kept for the purpose. The record shall be signed and dated by the manager of the mine. 

B. Drilling of Deep Holes: 

23.4 The area where drilling is to be done shall be thoroughly cleaned of loose rocks and debris and position of every deep hole to be drilled shall be distinctly marked by the blasting foreman, so as to be readily seen by the drillers. No person shall be permitted to remain within a radius of 20 meters or within 60 m on the same bench where charging of holes with explosives is being carried out. 

23.5 No drilling shall be commenced in an area where shots have been fired, until the blaster/ blasting foreman has made a thorough examination of all places, including remaining buits of old deep holes, for unexploded charges that the drill rod may strike. 

23.6 Drilling and charging of deep holes shall not be carried out in the same area at the same time. 

23.7 Burden and spacing shall be suitably adjusted to ensure proper fragmentation, effective utilization of explosive 
energy and throw of debris/mineral do not exceed 10.0 m. 

aS 24.0 Transport of explosives: 

24.1 Where explosives are transported in bulk for deep hole blasting the following precautions shall be taken: - 

(1) Transport of explosives from the magazine to the priming station or the site of blasting shall not be done except in wooden or cardboard packing cases. The quantity of explosive transported at one time to the site of blasting shall not exceed the actual quantity required for use in one round of shots, The explosives shall be transported to the site of blasting not more than 90 minutes before the commencement of charging of the holes, 

(2)(a) No mechanically propelled vehicle shall be used for the transport of explosives unless it is of'a type approved in writing by the Chief Inspector provided that a Jecp or Land Rover may be used for the transport of detonators from magazines to ‘priming stations’ subject to the following conditions: - 

i. Not more than 200 detonators are transported in a vehicle at a time; 

ii, he detonators are packed suitably in a wooden box 

iii. The wooden box containing detonators is placed inside an outer metal case of construction approved by the Chief Inspector; 
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iv. The outer metal case shall be suitably bolted to the floor of the vehicle or otherwise fixed in a wooden frame so 

that the container does not move about while the vehicle is in motion; 

y. No person shall ride on the rear portion of the vehicle. 

(b) Every vehicle used for transport of explosive shall be marked or placarded, on both sided and ends, with the 

word EXPLOSIVE in red letters not less than 25 centimeters high on a white background. 

(c) Every mechanically propelled vehicle transporting explosives shall be provided with not less than two fire 

extinguishers (one of carbon tetrachloride type for petroleum fire and other of carbon dioxide under pressure type 

for electrical fire) suitably placed for convenient use. 

(3)(a) The vehicle used for the transport of explosives shall not be overloaded and in no case shall explosive cases 

be piled higher than the sides of its body. 

(b) Explosives and detonators shall not be transported in the same vehicle at the same time. 

(4)(a) No person other than the driver and his helper (not below 18 years of age) shall ride on a mechanically 

propelled vehicle used for the transport of explosives. 

(b) A vehicle loaded with explosives shall not be left unattended. 

(c) The engine of a vehicle transporting explosives shall be stopped and the brakes set securely before it is unloaded 

or left standing. 

(d) A vehicle loaded with explosives shall not be driven at a speed exceeding 25 Km/hr. 

(c) A vehicle loaded with explosives shall not be taken into garage or repair shop and shall not be parked in a 

congested place. 

(f) A vehicle transporting explosives shall not be refuelled except in emergencies and then only when its engine is 

stopped and other precautions taken to prevent accidents. 

(g) No trailer shall be attached to a vehicle transporting explosives. 

(5)(a) Every vehicle used for the transport of explosives shall be carefully inspected once in every 24 hours by a 

competent person to ensure that: 

i. Fire extinguishers are filled and in place; 
Ca 

ii. The electric wiring is well-insulated and firmly secured; 

iii. The chassis, engine and body are clean and free from surplus oil and grease; 

iv. The fuel tank and feed Jine are not leaking; and 

v. Lights, brakes and steering mechanism are in good working order. 

(b) All report of every inspection made under sub-clause (a) shall be signed i it igned and dated by competent person making 

(6) All operations connected with the transport of explosives shall be condu : ee 
: te ted with th l ision of a 

Foreman solely placed in charge of blasting operations at the mine. @ personal superv 

(7) The blaster shall personally search every person engaged in the transport and use of explosives and shall satisfy 
himself that no person so engaged has in his possession any cigarette, *biri’ or other smoking apparatus, ot a0Y 
match or any other apparatus of any kind capable of producing a light, lame or spark. 
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24.2. Charging of Deep Holes: 

(1) General precautions and rules regarding handling of explosives shall be observed by the blasting crew. Only 
such minimum number of person shall be allowed to remain at the charging site as are required during charging 
operations and firing of shot holes. 

(2) The entire area where charging of explosives is to be done shall be demarcated by suitable flags and effectively 

guarded to prevent unauthorized entry of persons or plying of other vehicles. 

(3) Smoking, naked light or open flames shall not be allowed within 300 m of the area where charging of 
explosives is being carried on, 

(4) The holes shall be charged (and fired) as soon as possible after the explosive is transported to the site of 

blasting. 

(5) Explosive cartridges shall not be slit or deformed. Adequate amount of cap sensitive explosive shall be used 
am 9 * sae . . . 

with non cap sensitive explosive charge to ensure complete detonation of the explosive charge. 

saa (6) Explosives shall be delivered/charged first into the hole farthest from the ‘Priming Station’, so as to avoid 
| persons walking among piles of explosives and charged holes. 

(7) Not more than one hole shall be in process of being charged on any face at any point of time. 

(8) All operations connected with charging, stemming and making connections shall be done while standing on the 

solid ground that is to stay, on the side of holes away from the quarry face. 

(9) The cartridges of explosives shall be lowered carefully into the shot holes, so as to avoid sticking of cartridges 
in the shot holes, thereby causing air space(s) in the explosive column. After charging such hole with explosives, the 
length of the uncharged/remaining portion of the hole shall be measured to confirm that the cartridges are in close 
contact with each other and there is no air gap between the explosive column. In case, the length of uncharged 
portion of the hole is not as per calculation, thereby indicating the presence of air space, attempt may be made to 
push down the charge in case of slurry explosives only. The remaining hole shall then be stemmed with moist 
sand/aggregate of suitable size before blasting the shot holes. 

(10) Explosive charge shall not be allowed to sleep over in holes unless express permission in writing to the effect 

is obtained. 

« = 25.0 MISCELLANEOUS: 

25.1 Separate stock yards shall be maintained for dumping and despatch of minerals and it shall be ensured that 
despatch of minerals is not carried out from the stock yard where dumping is under progress. 

252 No work whatsoever shall be done where provisions of Regulation 127 of the Metalliferous Mine 
Regulations, 1961, are attracted due to the presence of river, jore or any nallah in the vicinity, The entire ground 
lying within 15m of such river, nallah or jore shall be filled up and consolidated and raised to a RL which is at least 
3m above the known highest flood level of the river/nallah/jore. 
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25.3 Garland drains of adequate size shall be provided on the surface on the periphery of the opencast workings to 
divert rain water from flowing down the slopes. The drains shall preferably be made impervious by plastering of 
floor and sides to minimize seepage of water through the strata. 

| 25.4 Trucks, tippers and other heavy vehicles, not belonging to management shall not be allowed in the mine 
g premises without a valid pass issued by the competent authority of the mine. Before the pass is issued the mine 
: engineer/competent person shall check the roadworthiness of such vehicle. In order to check the entry of such 

i vehicle in the mine premises, properly manned check gate shall be provided at the mine entrance where the record 
of entry & exit of cach vehicle shal] be maintained, At the check gate the license of the drivers shall also be checked 
for eliminating the possibility of unlicensed persons driving the vehicle. (b)(i) Persons engaged in surface operation 
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d closer and competent supervision. (ii) All persons 

ntractors shall be provided relevant training and other 

ging to contractors entering the mine premises have 

” (iii) Each and every operation, including the 

shall be placed under the charge of a 

1/29/25, 10:02 AM 

and in particular, the Contractor's workers shall be provide 

engaged at any work within the mine premises through the co 

job related briefings and that the drivers of the vehicle belon 

additionally been explained the salient provisions of “Traffic Rules 

operation carried out through contractor’s worker or by outside agency, 

competent supervisor, duly appointed and authorized by the manager. 

25,5 In the event of any change in the circumstances connected with this permission which is likely to endanger 

tions for which this permission has been 
the life of persons employed in the mine or the mine, the mining opera' ir whi i 

granted shall be stopped forthwith and intimation thereof shall be sent to this Directorate. The said mining 

operation shall not be resumed without express and fresh permission in writing from this Directorate. 

hich this permission has been granted, is violated or not 
25.6 If at any time any one of the conditions, subject to w. 

revoked with immediate effect. 
complied with, this permission shall be deemed to have been 

25.7 This permission may be amended or withdrawn at any time if considered necessary in the interest of safety 

and is being issued under Regulation 106(2)(b) of the Metalliferous Mine Regulations, 1961 only without prejudice 

to any other provisions of law which may be or may become applicable at any time. 

agent and manager from the other statutory obligations prescribed 

under any other law or any other legal instrument in force. The sole and complete responsibility, to comply with the 

conditions laid down in all other laws for the time-being in force, rests with the owner, agent and manager. This 

permission is subject to any order or direction from any Court of the competent jurisdiction. 

25.8 This permission does not absolve the owner, 

on of the mine area, and on the basis of the copies of valid 
25.9 This Permission is issued without physical verificati 

lan and other relevant documents submitted by the 
lease agreement, appointment of manager, surface p| 

owner/agent/manager. 

25.10 This permission shall remain valid for a period of five (05) years from the date of issue of this letter or up to 

the validity of lease period, whichever is earlier. 

SrtA a4-2, HAT 
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE. 
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